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SHRI NIREN GHOSH (West Bengal): 
We will ask for clarifications later. 

THE DEPUTY CHAIRMAN: You may 
lay it on the Table of the House. 

PROF. V.K.R.V. RAO: Yes,Madam. With 
your permission, I lay on the Table of the 
House a statement on the grounding of M.V. 
"Vishva Shanti" near Constantza port on the 
1st March 1968. 

THE DEPUTY CHAIRMAN: Copies 
must be circulated to the Members of the 
House and they may ask for clarifications 
tomorrow. Now we go back to the debate. 
Mr. Mooker-jee. 

RESOLUTION RE PROCLAMATION 
BY THE PRESIDENT UNDER AR-

TICLE 356 OF THE CONSTITUTION 
IN RELATION TO WEST BENGAL—

Continued-SUm 

C. D. PANDE (Uttar Pradesh): The voice of 
Bengal. 

SHRI VIDYA CHARAN SHUKLA: We 
should hear him without interruption. 

SHRI DEBABRATA MOOKERJEE 
(West Bengal): Madam Deputy Chairman . . 
. 

SHRI BHUPESH GUPTA: I assure you, I 
would not interrupt. My only request is: For 
goodness' sake, tell the truth, 

SHRI DEBABRATA MOOKERJEE : 
Madam, I have profited a good deal from the 
advice given by my friend, Mr. Bhupesh 
Gupta. He has advised me to tell the truth 
and nothing but truth. This is a piece of 
advice which I should endeavour to follow 
not only today and here but for the rest of my 
life. But I would expect Mr. Gupta at the 
same time to follow the same advice. But the 
trouble is that we always look at events 
through coloured glasses. Mr. Gupta's 
glasses are coloured red. 

SHRI BHUPESH GUPTA: Madarn, this 
is a reflection on my glasses. My glasses are 
not red. 

SHRI DEBABRATA MOOKERJEE: My 
glasses are coloured white. It is a neutral 
colour; it is in fact no colour at ill in 
scientific terms, There- 

fore I am more prone—I use the word 
advisedly—towards truth than perhaps Mr. 
Gupta is. lam in perfect agreement with him 
when he says that in the circumstances which 
prevail in West Bengal it is necessary that we 
face the electorate and we know their mind. It 
is Mr. Gupta's hope that the policy which has 
been pursued by his Party or more properly the 
United Front Party in West Bengal is a policy 
which is likely to be endorsed by the people at 
the polls. It is equally my hope that the Con-
gress Party, when it faces the electorate, will 
face them boldly and put forward before them 
its programme and invite their candid opinion 
and that opinion is expected to be reflected in 
a clear and unequivocal manner this time, 
according to us, in our favour; and, according 
to Mr. Gupta, in favour of the Party to which 
he belongs. (Interruption) I will not attempt to 
vilify anybody or any Party but I do not 
propose to deny myself the right of which Mr. 
Gupta freely availed himself of, putting his 
interpretation upon the events that have 
overtaken West Bengal during the 9-montH 
regime of the United Front Government. 

Madam, it would have been very helpful for 
me if I could get some statement from Mr. 
Gupta which would clearly show in true light 
the performances of the Party to which he 
belongs. Unfortunately no such clear 
statement is available. But there is a statement 
to which I must call the attention of the House. 
That is a statement of a very authentic nature 
made by no less a person than Mr. Ajoy 
Mukerjee. You will remember, Madam. Mr. 
Mukerjee listed four points and to those four 
hie added a fifth. 

SHRI BHUPESH GUPTA: On a point of 
order. Madam. We are discussing the 
Proclamation, i.e., the act of dissolution and 
dismissal. That relates only to that period. It 
does not go beyond that period. Therefore he 
should confine himself to that particular 
period. 

THE DEPUTY CHAIRMAN: Mr. Gupta, 
please take your seat. 
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SHRI DEBABRATA MOOKER-JEE: 
Madam, only two minutes ago Mr. Gupta 
did not hesitate to hang three persons by the 
swing of one rope. One was Dr. Ghosh, 
another was the Home Minister and the th'ird 
gentleman to share the honour was Mr. 
Dharma Vira. The four points to which Mr. 
AJoy Mukerjee referred were briefly these: 
He was completely disillusioned with the 
policy and programme of the United Front 
Party. 

(Interruptions) 
SHRI BHUPESH GUPTA: Madam, I 

wanted to relieve him of the anxiety of my 
presence here. 

SHERI DEBABRATA MOOKER-JEE: 
Madam, I have grown accustomed to Mr. 
Gupta's ways. I have grown equally 
accustomed to his puckered-up brows, 
clenched fists and his pursed-up lips 
displaying a beautiful set of white teeth 
against the background of an ebony face. If 
Mr. Bhupesh Gupta will forgive me, I am 
inclined to think that the Spanish Poet, 
Cervantes, did not write in vain. He 
anticipated my friend, Mr. Bhupesh Gupta, 
when he conceived the character of Don 
Quixote who mistook every wind-mill for a 
giant and every country wench for a damsel 
in distress. Mr. Gupta sees some danger of 
dark designs lurking, not only in the mind of 
the Home Minister or1 the Minister of State 
for Home Affairs, but everywhere. I wish to 
tell Mr. Gupta there is no such danger 
anywhere except perhaps in his own mind. I 
think I can as an elderly person advise Mr. 
Gupta not to look at the world through a 
coloured glass but to took at things as they 
are. He is free to approach the electorate to 
acquaint them with the policies of his Party, 
he is welcome to do so just as we on this 
side of the House, the Congress, should be 
allowed to approach the electorate, face 
them and acquaint them with our policies 
and programmes and get their verdict. We 
shall bow our heads to that verdict. 

SHRI BHUPESH GUPTA: Madam, 
when they bow their heads, thev Dick some 
pockets. 

SHRI DEBABRATA MOOKER-JEE: 
Madam, my friend seems to be suffering 
from kleptomania, Mr. Ajoy 

Mukerjee of the United Front was 
thoroughly dissatisfied with his own 
Party, he said that in the industrial 
field there was widespread discon 
tent, there were disorders, gheraos 
and inhuman treatment meted out 
to the people running the industries 
and there were a very large number 
of cases of physical violence. Second 
ly, he said that certain political par 
ties were determined to organise the 
landless labour, moving about with 
weapons and forcibly occupying the 
lands of the jotedars. Thirdly, law 
lessness has raised its ugly head 
throughout the State and it was re 
ceiving active encouragement 
from some of the political parties 
which had joined the Government. 
Fourthly, a wing of a political party 
had openly invited China to help the 
party in bringing about an armed 
revolution. Lastly, out of great sor 
row, he referred to an instance of 
physical humiliation and insult he 
had received at the hands of people 
who were connected with some sec 
tions in his own Government, name 
ly, the U.F. Government. These 
matters cf history. I cannot improve 
upon them nur can Mr Gupta with 
all his ingenuity take away from 
them. So when Mr. Gupta says that 
Dr. GHosh's Ministry was responsible 
for doing (his, for doing that and for 
doing the third thing, he ought also 
to remember what his erstwhile 
Chief or his prospective Chief 
himself said in connection with cer 
tain sections of the party belong 
ing to the U. F. Government. Let 
us hope that the U.F. people will 
not show Mr. Ajoy Mukherjee the 
same courtesy as thoy hiad shown 
him in the past. The courtesy con 
sisted in giving him a blow in the 
moraine;, apologising to him in the 
noon and slapping hirn on the cheek 
in the afternoon. It is a matter of 
deep shame that -Mr. Gupta should 
have thought it necessary to talk of 
unity in the U.F. The U.F. was uni 
ted only in u t t e r  confusion and in 
complete disunity. In the morning 
they would take a decision in the Ca- 
hlnet and in the afternoon they would 
1 ave it condemned publically in 
meetings in the parks and squares of 
Calcutta. Why? It is bacause the U.F. 
Government had lost completely its 
control over a   rebellious section   of 
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their party which is still showing its fangs and 
telling them tbat they are betraying the true 
interests of the party by entering into some 
kind of an alliance with the consequence that 
the U.F. Government as it was in the past was 
a reactionary Government, and if it succeeds 
in forming a Government in the near future, it 
will be no better than the 'B' team of the 
Congress Party. So tMs is the story of the 
much vaunted unity. This is the story of 
collective ministerial responsibility to which 
Mr. Gupta thought fit to draw the House's 
attention pointedly. I will not add to that story. 
I will only ask Mr. Gupta, through you, to 
remember certain cardinal things. He knows 
them all right but in the enthusiasm of 
indulging in fireworks, he forgets them, and 
allows his better judgment to be warped by 
considerations which are wholly extraneous to 
the question in hand. I will ask Mr. Gupta to 
advise his party—he is a gratuitous adviser—
to respect law and order. I will request Mr. 
Gupta to go about the countryside and preach 
that democracy can live and flourish only if 
the rule of law is firmly established. 

SHRI BHUPESH GUPTA: Democracy 
lives in Mr. Ghosh's permit box. It has been 
living so for 20 years—in the permit box of 
Mr. Ghosh and Mr. Profulla Sen . . . 

(Interruptions) 
SHRI DEBABRATA MOOKER-JEE: Mr. 

Gupta is terribly fond of digging a man's past. 
If he digs up my 
past . . . 

SHRI BHUPESH GUPTA: Not vour past. 
If I were to dig up yours, I know you were 
once a very good lawyer, you contested the 
elections and we defeated you in the first Ge-
neral Elections and Mr. Atulya Ghosh made 
you a Judge through the Government.  I have 
not said that. 

SHRI DEBABRATA MOOKER-JEE: If he 
is anxious to dig up my past, he is welcome to 
do so but I can assure him that he only dig in 
for gold. He is anxious to explain the genesis 
of people and their emergence into this House. 
I do not grudge him that exercise but I shall 
refrain from referring to the genesis . . . 

SHRI BHUPESH GUPTA: You never won 
any elections. 

SHRI DEBABRATA MOOKER-JEE: ... of 
Mr. Gupta and his emergence here. He came 
here because of certain forces of disruption, 
Oi dishonour, that had grown in that part of 
the country. 

SHRI BHUPESH GUPTA: He said that I 
came here because of forces of disruption. It 
is better to come as representing them than 
represent Mr. Ghosh. 

SHRI NIREN GHOSH (West Bengal): The 
Congress is utterly in disorder. 

SHRI DEBABRATA MOOKER-JEE: I do 
not grudge. 

SHRI BHUPESH GUPTA: How is it? This 
is a reflection on our elections. We defeated 
him and he became a judge. He should be 
grateful to us. You were defeated, Mr. Roy, 
out of sympathy, made you a judge. 
Everybody knows it. Can you deny that? 

SHRI DEBABRATA MOOKER-JEE: I can 
stand Mr. Gupta's ignorance but I cannot stand 
his arrogance. When ignorance is united to 
arrogance, it becomes absolutely intolerable. I 
wish Mr. Gupta acquainted himself with the 
procedure of appointment of High Court 
Judges. Unfortunately for him, he has never 
been within miles of courts of law. 

SHRI BHUPESH GUPTA: After having 
seen you, I wish to be miles and miles away 
from the courts. 

SHRI DEBABRATA MOOKER-JEE: My 
esteemed friend to my left. Dr. Sapru, reminds 
me that Mr. Gupta is a Barrister, but the pro-
fession of law despaired of him and made a 
present af him to politics and a politics of a 
particular type where he flourishes very well 
indeed. It is my hope that some day Mr. Gupta 
will sit by my side. 

SHRI BHUPESH GUPTA: Where? Here? 
SHRI NIREN GHOSH: He is inviting Mr. 

Gupta to sit with him in the other world. 
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SHRI DEBABRATA MOOKER-JEE: My 
friend Mr. Niren Ghosh is perhaps grudging 
Mr. Gupta the pleasure of accompanying me 
to the other world. The other world might be 
hell or might be heaven. I do not know but so 
far as I am concerned, I hope I am not 
destined for hell but you seem to say I am not 
destined, for heaven either. Possibly then I 
go to purgatory and there at least I expect to 
see to my right Mr. Ghosh and to my left, 
Mr. Gupta to be purged of their sins. 

SHRI NIREN GHOSH: I would not like to 
live with you even in purgatory 

SHRI DEBABRATA MOOKER-JEE: I 
am not aware if the Chinese have a separate 
purgatory. 

SHRI BHUPESH GUPTA: He has said 
that he would like to see two of us on either 
side. Can we implement 
it now? 
3 P. M. 

SHRI DEBABRATA MOOKER-JEE: 
Now there is a persistent request from my 
right and from my left to tell you about the 
Chinese hell. My difficulty is that I have 
never been a denizen of hell, far less of the 
Chinese hell. I would leave that job to my 
esteemed friend, Mr. Niren Ghosh, who has. 
so far as this House is concerned, played 
excellently well the part of Sancho Panza de 
Ia ManQha} foi-, lowing closely Mr. 
Bhupesh Gupta seated upon the rosy jade 
Rozi-nante. 

SHRI NIREN GHOSH : You are the 
Sancho Panza of Shri Atulya Ghosh, xvho is 
in Bengal and you arc playing the game 
here. You should realise that you are the 
Sancho Panza of Shri Atulya Ghosh. 

SHRI BHUPESH GUPTA : I hope you 
won't get the part of Birinchi Baba. 

SHRI C. D. PANDE : We are nol able to 
appreciate what you say. 

SHRI     DEBABRATA     MOOKEB-JEE :   
I  wish   my friend.  Mr.  Bhu-nesh  Gupta,  
were a  true democrat: I Im)   from what  he  
said it seems he j believes  m  settling  
disputes not in the  usually   understood   
democratic ' 

manner of sitting across the table and settling 
them. It seems he believes in taking every 
dispute to the streets. Therefore my grievance 
is : do what I will, say what I like. , Mr. 
Bhupesh Gupta would not agree with me when 
I say : Let us sit across the table and decide our 
disputes. If he and his party were so minded, it 
would not have been necessary for the 
Government of India to impose President's rule 
upon the State of West Bengal. It must be 
admitted that there were ugly cases of floor 
crossings. These gentlemen, esteemable as they 
are, showed clearly by their floor crossings that 
they deserved to be d( with in a very firm 
manner by the electorate who had returned 
them to the Bengal Assembly. To that extent, 
certainly it is a welcome sign that soon, 
enough, very soon perhaps, we are going to 
have an election at which these gentlemen, the 
defectors, will be called upon to prove their 
bona fides to the poople at large, and that 
would be a very healthy exercise. But Mr. 
Bhupesh Gupta suggests that whenever there is 
a difference or a dispute, it deserves to be taken 
to the maidan where a settlement has to be 
reached by whipping up popular anger and 
enthusiasm in the wrong way, creating thereby, 
a kind of mass hysteria. That way, I fear, Mr. 
Gupta is not behaving in a democratic fashion. 
He seems to be a believer in ochlocracy, that is 
to say, in a kind of mass upsurge on the crest of 
which he hopes to get swept into power. That 
may produce results for some time but not for 
all time. If Mr. Gupta sits quietly down and 
places his hand upon his heart. I am sure he 
will not like the way in which the Assembly of 
West Bengal has been treated by the Speaker. 
He may have his own point, of view. I am 
prepared. 

SHRI BHUPESH GUPTA : A great 
Speaker shall be remembered a historic 
ruling, a historic Speaker. 

SHRI DEBABRATA MOOKER-,TEE : 
Now was it the iight way for the Speaker to 
impose his will to supress the democratic 
rights of the 
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elected representatives of the people l of West   
Bengal   sitting   in   the  As- I sembly  there?     
No  law,  no  legisla- | tion,    no      
constitutional    provision j clothes the 
Speaker with  the  right to make a 
pronouncement upon the legality   or   
otherwise   of   a   Government. The Speaker 
exercises his right within   certain  
circumscribed   limits. He is the custodian of 
the rights and privileges of the House. 

SHRI BHUPESH GUPTA : And that is 
what  he  did. 

SHRI DEBABRATA MOOKER-JEE : 
Who has ever heard in any part of the world 
of a Speaker in a democratically elected 
Assembly sitting upon the legality of a 
Government? No one has ever heard of it, 
and I submit. Madam, . . . 

SHRI BHUPESH GUPTA : The 
subsequent Government installed was an 
illegal Government and so it happened, 

SHRI DEBABRATA MOOKER-JEEI : I 
submit, Madam, the argument which Mr. 
Gupta puts forward in support of his 
interruption is still more fallacious. 

SHRI BHUPESH GUPTA : Will you 
yield? I will put forward. 

SHRI C. D. PANDE : He will not yield. 

SHRI DEBABRATA MOOKER-JEE : 
Mr. Bhupesh Gupta will be pleased to 
remember that after the ruling had been 
delivered the matter was taken to the Calcatta 
High Court. That court went into the matter 
and held that the Governor, Mr. Dharma 
Vira, did possess the power of withdrawing 
his pleasure in relation to a particular 
Ministry. 

SHRI BHUPESH GUPTA : The Speaker's 
ruling was not taken to the High  Court. 

SHRI DEBABRATA MOOKER-JEE : It 
is irrelevant that the Speaker's ruling should 
be taken there. The Speaker based his ruling 
upon two considerations. 

SHRI BHUPESH GUPTA : What are  
they? 

SHRI DEBABRATA MOOKER-JEE: . . . 
first that the Government of Mr. Ajoy 
Mukerjee had been so dismissed, and that 
Government having been illegally dismissed, 
the installation of Dr. Ghosh as the head of the 
Council of Ministers subsequently was also 
illegal, and that the Assembly had been 
summoned into a s.'sslon upon the advice of 
an illegally constituted Ministry, was not a 
session in the eye of law. 

 
SHRI NIREN GHOSH: You know what a 

gentleman he is. 
THE DEPUTY CHAIRMAN: Please do 

not interrupt the speaker. You also sit down, 
Mr. Rajnarain. 

SHRI DEBABRATA MOOKER-JEE: Sit 
down please. Please listen to what I have got 
to say, and then you say  what you have got to 
say. 

THE DEPUTY CHAIRMAN: Let Mr. 
Mookerjee proceed uninterrupted. 

 
SHRI DEBABRATA MOOKERJEE: 

Kindly listen: 
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SHRI DEBABRATA MOOKER-JEE : This 

is the foundation of the argument upon which 
the Speaker's ruling was delivered. Therefore 
the moot point was whether the Governor of 
West Bengal had the legal and constitutional 
right to withdraw his pleasure from the 
Ministry presided over by Mr.  Ajoy 
Mukerjee. 

SHRI BHUPESH GUPTA : No. 
SHRI DEBABRATA MOOKER-JEE : I 

fear Mr. Gupta cannot very well at this stage 
say "no"', for it is a decision of the High Court 
at Calcutta, and until and unless that decision 
is set aside, Mr. Gupta and I and everyone 
must fee) bound by it. 

SHRI  NIREN   GHOSH : *   *   * 
SHRI     DEBABRATA    MOOKER- 
JEE : I   do   not   know   whether my 
friends   opposite   really    understand 
the import of what they are saying. 

SHRI BHUPESH GUPTA ; I understand it. 
SHRI DEBABRATA MOOKER-JEE : If 

they do, then so much the worse for them. I 
submit, Madam, the judgment delivered by 
the High Court at Calcutta, prevails, if you 
advertise yourselves as democrats, if you 
believe in the rule of law then, unless and 
until that judgment is set aside, you must feel 
that you are hound by it. 

(Interruptions) 
SHRI BHUPESH GUPTA : We say it is a 

perverse judgment, a coloured judgement. 
(Interruptions) SHRT    NIREN   

GHOSH   :  It is a i-olitical    judgement. 
(Internxptions) SHRI AKBAR 

ALI KHAN (Andhra Pradesh) : Madam,   I   
would  request that all these observations 
regarding Judges should be expunged. 

* * * Expunged as ordered by the Chair. 

SHRI BHUPESH GUPTA : No, no We 
challenge it. It is a perverse judgment. 

SHRI DEBABRATA MOOKER-JEE:  I 
beg to submit. Madam 

THE DEPUTY CHAIRMAN : You should 
not make reflections. 

SHRI AKBAR ALI KHAN : Madam all 
these remarks should be expunged. 

SHRI C. D. PANDE : But Mr. Niren Ghosh 
said that it is a political judgment. 

SHRI DEBABRATA MOOKER-JEE : Mr. 
Niren Ghosh does not understand what he 
says and therefore 

SHRI RAJNARAIN : Point of order. 
Madam. 

THE DEPUTY CHAIRMAN : All right. 
What is your point of order? 

SHRI DEBABRATA MOOKER-JEE : I 
will not interrupt you. You go on. I will not 
imitate bad manners. 

THE DEPUTY CHAIRMAN : Mr. 
Rajnarain, you have appealed to. me and you 
should address me. And Mr. Mookerjee will 
sit down when Mr. Rajnarain is on his point 
of order. Be brief Mr. Rajnarain. 

SHRI C. D. PANDE : Mr. Niren Ghosh   
said   that   it   was a political 
judgment. 

 

THE DEPUTY CHAIRMAN : I do not 
think it would be unparliamentary, but it is not 
proper. I say it is not proper 

SHRI BHUPESH GUPTA : You may not 
like it, but we like it. 

The DEPUTY CH AIRMAN: Please sit 
down. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : Madam, may 
I say that the Rules of Procedure of this House 
clearly provide that there should be no 
aspersions cast on the Judges of High Courts. 
(Interruptions) May I have my say'.' I am 
saying that one o| the hon. Members was 
pleased to remark, addressing Mr. Mookerjee, 
that the Calcutta High Court * * * I am only 
resquesting you. Madam, to please go through 
the records later on and if there are any 
aspersions cast on the Judges of a High Court 
or on the Calcutta High Court, you mav 
consider what to do with them. If you-find 
that they are in accordance with the Rules of 
Procedure of this House or according to 
Parliamentary practice, you may allow them 
to stay, but otherwise you may take such ac-
tion as the Rules of Procedure require to be 
taken. 

SHRI BHUPESH GUPTA : We question 
that judgment. I am saying that he is a Judge 
like him, like my hon. friend Mr. Mookerjee. 
If I say he is a bad man, that he is a wicked 
man, you can take it is an aspersion. I only say 
that he is a Judge like him. Let Mr. Mookerjee 
say that he himself is a bad Judge, a perverse 
Judge or a corrupt Judge, if he says that, then 
he is what he is. That is what I say. 

THE DEPUTY CHAIRMAN: I will go 
through the proceedings and . . . 

SHRI BHUPESH GUPTA: No, no. THE 
DEPUTY CHAIRMAN : Please sit down. 

SHRI BHUPESH GUPTA : I say the 
Judges in Calcutta are like Mr. Mookerjee 
here. You cannot expunge it in your chamber. 
Madam. There are Judges like my hon. friend 
Shri Debabrata Mookerjee. 

SHRI AKBAR ALI KHAN : No, no. Mr. 
Niren Ghosh said that it was a political 
judgment. That is objectionable. 

SHRI NIREN GHOSH : You don't know. 
*** Expunged as ordered by the Chair. 

(Interruptions) 
THE DEPUTY CHAIRMAN: Please sit 

down all of you. When I am on my legs you 
should take your scats. 

SHRI DEBABRATA MOOKERJEE : I 
will only say that these observations are 
puorile. 

T.'IE DEPUTY CHAIRMAN : If I say that 
I will go through the proceedings, why do you 
get so provoked? There is such a thing as ... 

SHRI BHUPESH GUPTA:We are not 
provoked. 

THE DEPUTY CHAIRMAN : Keep quite. 
There is such a thing as parliamentary and 
unparliamentary. But there are other things 
also which must be seen. There is no question 
of any expunction unless I go through the 
proceedings. If you have compared somebody 
without positively nointing out to him. it is all 
right. "Like" is all right. There is nothing 
wrong in it. We should not get unnecessarily 
sensitive over these things. Now. Mr. 
Mookerjee. you must wind up. You have 
taken a lot more time. I have given you ten 
minutes more because of the interruptions. 
Now you must wind up. 

SHRI DEBABRATA MOOKERJEE : 
Speaking for myself, I can say that my 
shoulders are broad enough to take the 
broadside coming from Mr. Bhupesh Gupta 
and his lieutenant Mr. Niren Ghosh. 

SHRI BHUPESH GUPTA: He is not my 
lieutenant. He is my colleague. 

SHRI DEBABRATA MOOKERJEE: What 
I wanted to point out is this. The Speaker, 
having before him the judgment of the High 
Court . . . 

SHRI BHUPESH GUPTA: On a point of 
order. You will see from the Rules that we 
cannot discuss a Speaker's conduct without a 
substantive motion. Your Secretary will tell 
you that. 

SHRI C. D. PANDE: You can quarrel over 
that in the Assembly there. 

SHRI DEBABRATA MOOKERJEE: May I 
remind my hon. friend, Shri   Bhupesh   
Gupta,   that the very 
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[Shri Debabrata Mookerjee] basis of this 
discussion is the statement of the Home 
Minister and the Home Minister was pleased 
to say that there are three factors which 
contributed to the unfortunate result of the 
imposition of President's Rule there, one, 
chronic political instability, two, the 
deliberate policy of certain groups not to face 
the Assembly or allow it to function, and 
three, the Speaker's repeated adjournments 
sine die which provided the background 
against which the Government took the 
considered view of the measures that could 
be adopted to remedy the situation. There-
fore, it is not irrelevant to refer to the 
Speaker's ruling, that is considered to be one 
of the three factors responsible for the 
introduction of President's Rule. With your 
leave, Madam, I will refer briefly to the 
observations made by the Speaker himself 
when he adjourned the Hous? sine die for the 
second time. He said he saw no reason to 
revise his opinion since no authoritative 
pronouncement had been forthcoming as 
regards the legality or constitutionality of his 
conduct, reflected in his order to adjourn the 
House sine die. I submit, Madam, the 
Speaker of West Bengal, was purblind and he 
allowed his better judgment to be warped 
completely by political considerations. He 
should have taken note of that judgment, and 
believing in democracy, believing in the rule 
of law, it was the bounden duty of the Spea-
ker to give full faith and credit to the 
judgment of the Calcutta High Court . . . 

SHRI BHUPESH GUPTA: Bunkum. 
SHRI DEBABRATA MOOKERJEE : ... 

and held that that judgment! should prevail 
unless and until it was set aside on appeal. 

To return to my original point. Madam, we 
are going to have the elections. Mr. Gupta 
and his party are very anxious to face the 
electorate; they shall certainly be welcomed 
to do so. We on our part, we of the Congress, 
shall not shrink from our dutv and our 
responsibility; we have the courage to face 
the electorate with the programme of our 
party. Let Mr. Gupta and his party do that 
and let me on behalf of my own party, the 

party to which I have the honour to belong, 
express the hope publicly that henceforth the 
respective parties will go by the rule of law. 
We believe in democracy and . . . 

SHRI BHUPESH GUPTA: Who are you to 
say that? Let Mr. Chavan say it. If he says it I 
can understand it. But who are you to say all 
this? 

SHRI DEBABRATA MOOKERJEE : Mr. 
Gupta grudges me a representative character. I 
have not grudged him that. But I have now 
begun to doubt whether Mr. Gupta has any 
authority to speak on behalf of his party. He is 
just one-fourteenth of his party. Fourteen 
parties had an eighteen point programme. 

SHRI BHUPESH GUPTA: You belong to 
the crowd of Ali Baba and the forty thieves. 
West Bengal has reproduced Ali Baba and his 
forty thieves and my hon. Mend there belongs 
to that group. 

SHRI DEBABRATA MOOKERJEE : Each 
of these 14 parties of the United Front 
contributed one point. Only four points 
remained to be shared between them and they 
were disorder, disarray, disruption and dis-
content. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
Madam, I have heard with attention the 
previous speakers particularly as they come 
from the province which is primarily 
concerned in this debate. I am sorry that the 
province of Bengal has been suffering all these 
years. Even before we got independence it was 
famine and after we got independence there 
has been unrest, food shortage and perhaps 
there is a lack on the part of the people to pull 
themselves out of the situation. I do not want 
to be unfair to the people there; perhaps they 
have not had proper guidance but the fact 
remains that there is a certain lack on their part 
which is not healthv to the province of Bengal. 
People do not seem to realise that it is only by 
greater oroduction that prosperity will come 
that they will prosper, that the province of 
Bengal will prosper and that Indian will 
prosper. 

There is another factor that should attract 
our svmpathy; over the years crowds of 
refugees have been coming 
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into Bengal. I hope we have now seen the 
last of it. Only four or five years ago I had 
gone there with several colleagues from 
other parties in Parliament and I saw the 
wretched condition in which the refugees 
were coming from across the boarder were 
hardly anything, some of them with scarce 
clothes on their bodies and in a few cases, I 
am very sorry to observe, one cloth had to be 
shared by both the husband and the wife. It 
is understandable that under such conditions 
the province has not been able to make 
progress; it is understandable that people are 
being driven to desperation under such 
conditions. And of course there are parties in 
this world who always look for a happy 
hunting ground in such situations, parties 
who look out for disruption and disorder and 
where else could there be a ready-made 
situation to suit them? It is unfortunate that 
our Government has not been listening to us. 
I have been one of those who have been 
repeating in this very House more than once 
that Lenin said that the road to Paris is 
through Shanghai and Calcutta. They got 
Shanghai years ago. Is this Government 
going to make a present of Calcutta to them? 
Madam, in recent years we have the 
experience of happenings all over the 
country. After the general election with the 
Congress Party in utter disarray one group 
against another, with no direction, no 
leadership, every month of every third week 
the Prime Min.ster goes to take advise from 
Mr. Kosygin or Mr. Kosygin comes here and 
gives advice. What else can happen to this 
country . . 

SHRI NIREN GHOSH: Not   from 
Johnson? 

SHRI DAHYABHAI V. PATEL:... because 
after all it is known that their party wants to 
spread their cult all over the world and in their 
own Bible which Lenin wrote for them he 
said that the road to Paris is through Shanghai 
and Calcutta. It is the neglect of our 
Government that has allowed these conditions 
to prevail and therefore the Congress failed so 
badlv in the elections. The situation has j heen 
bad in many places but it is very bad in 
Calcutta. The Govern- I ment    should    have    
forseen such a 

situation because Bengal is a border province. 
Soon after the elections we had the ugly 
happenings of Naxalbari. We know the 
geographical position of that little bit of 
territory. That is a little neck between two 
parts of this country which we cut and 
separated. Many people are looking forward to 
seize that. I hope there are not many in this 
country of that view but there are many across 
the border who are waiting for that chance. 
What happened in Naxalbari, the trouble that 
is taking place in Calcutta, what happened in 
Assam, are all pointers and this Government is 
not able to make up its mind what to do. It is 
just drifting, ls there any Government? 
Madam, if you look at this morning's .taper 
you see in what disarray this Government is. 
Mr. Chavan does not know what to say in 
Parliament about the situation in Punjab 
created by the Speaker's ruling or by the 
constitutional crisis there. Another important 
member of the Government, the Law Minister, 
chooses to make a statement in public, not in 
Parliament, saying quite the reverse, quite 
contradictory. I do not know whether this is 
contempt of Parliament or not. When 
Parliament is sitting the Law Minister should 
mak" his statement in Parliament and two 
important Ministers of the Government should 
not make such confusing, if not contradictory, 
statements on practically the same day. When 
we open the paper this is what we see in the 
morning. I do not know what impression it 
makes upon my friends opposite or those who 
adorn the Congress benches or the Prime 
Minister. It is because of the Government that 
we have this difficult situation in Bengal. One 
cannot but sympathise with the poor people of 
Bengal who have been suffering under this 
agony. Perhaps as the cities have the 
advantage of the Press what is happening in 
Calcutta is better known but the rural areas 
have also suffered. What happened in Naxal-
bari? Plow the crops of people were harvested 
by persons who had nothing to do with them? 
Yet the Government was not able to keep law 
and order. Was that a Government? Was that a 
Government to be tolerated? Had the Central 
Government no    responsibility     in    this?    
Why 
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waiting for long? If they had responsibility 
what did they do about it? The previous 
speaker, an eminent lawyer and a High Court 
Judge, told us what he thinks about the 
United Front. It is not my purpose to repeat 
his arguments but he had quoted from the 
remarks of the Chief Minister of that United 
Front. Under these circumstances how can we 
say that there was a Government? I would 
sympathise with the Governor, who had, as 
the representative of the Central Government, 
the difficult job of discharging his 
responsibilities knowing it full well. He is 
one of the ablest officers of the Government 
of India who has acquitted himself creditably 
in many appointments. He had a very 
difficult, responsibility to discharge, knowing 
full well perhaps— I am sure he does—that 
he would get hardly any sympathy or 
understanding from this weak Government, 
which is a House divided against itself, which 
does not know what to 'io and what to say. 
Any other Government would have lent him 
strong support when he tried to keep law and 
order, when he put down the Gherao 
Ministry. This Government did not know 
w:hat to do. Under these circumstances, he 
tried to give the democratic processes a trial 
under the Constitution as best as he could. I 
think he did his duty well. I do not agree with 
my friend. Mr. Bhupesh Gupta, nor do I think 
the remarks or criticisms that he made about 
him were at all justified. 

Madam, all this t roub l e 1  arises because 
this Government refuses to look at facts and 
to look at history. Is it not under similar 
circumstances that the communists had seized 
power .in the countries of Eastern Europe, in 
Czechoslovakia and Poland? Is the Indira 
Nehru Government preparing this country for 
such a state of affairs? Then, what they are 
doing in Bengal is quite all r i g h t ,  if that, is 
their plan. If it is not so. why do not they take 
the lessons of history and act? Under the 
circumstan the only action possible is the aft 
ion taken by democratic countries, even by 
President Nasser, of whom Mr. Bhupesh 
Gupta till very recently was a great admirer. . 
. . 

SHRI BHUPESH GUPTA: Even now I am 
an admirer. 

SHRI DAHYABHAI V. PATEL:... and that 
is the banning of the Communist Party. 
Banning of the Communist Party is the only 
way out of the situation in this country and if 
democracy is to be saved, that is the only 
way. 

SHRl BHUPESH GUPTA: I do not admire 
you if you ban my Party. 

SHRI NI REN GHOSH: Mr. Dahyabhai, is 
it not briefed by the US Embassy? 

SHRI BHUPESH GUPTA : I admire you. 
Mr. Patel, but if you ban me, I will not admire 
you. 
SHRI DAHYABHAI V. PATEL: You need 
not. I am not looking for your admiration. I 
have my own views. I have my own 
convictions. I do not need to learn them from 
anywhere else. I have not had my convictions 
or learnt my lessons at the of Gandhiji to be 
altered by the alterations that have taken place 
in the Congress, the party which wins 
elections and takes votes in the name of 
Gandhiji. I have never allowed them to alter 
my views about it. It is the Congress Party 
that has changed .  .  . 

SHRI BHUPESH GUPTA: You can alter 
them. 
SHRI DAHYABHAI V. PATEL:. .. its loyalty 
from one man to another. from one philosophy 
to another and. therefore, the confusion in the 
Congress Party. Look at that. We have some 
people who belong to the old guard, who still 
remember the days of Gandhiji. We have 
another set of people perhaps who do not even 
know that and they have their views. They do 
not know what to do. Of course, my fried. Mr. 
Bhupesh Gupta, and his friends are here to add 
to their confusion, not only by their speeches 
and the performance by the very well 
subsidised press from the communist 
countries. People who wanted to tch the 
communist cause, like Mr. Krishna Menon, 
were able to get a printing press and all sorts 
of things on a payable whenable basis. These 
are known facts, and the Congress allowed 
this situation to develop with open eyes. It is 
the guilt of the Congress Party that has 
brought us 
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to this and I think they must blame 
themselves. The Congress had forgotten 
service to the masses. They have forgotten 
going to the people in the villages and 
listening to their grievances, talking to them 
and explaining to them what the situation is 
and why their difficulties are there, because 
they do not care. They have been only 
worrying about how they could keep 
themselves in power. That is what they have 
been doing all these years and that is the cause 
of their downfall. 

In this House we have exposed cases of 
corruption of their Chief Ministers time and 
again. I do not know, but my friend, Mr. 
Bhupesh Gupta, says many things about Mr. 
Atulya Ghosh and the Congress Party there. I 
have no knowledge of these things in such 
detail, but it looks as if things are not all right. 
And certainly it is up to the Congress Party to 
get up and set it right if it wants io keep the 
Government going, if it wants to be a Party 
there. Otherwise, they will have to make room 
for another Party. Of course, the recent 
decision of the Congress at Hyderabad to 
topple non-Congress Ministries, rightly or 
wrongly, may cause difficulties everywhere, 
but it is not going to help the Congress. It is 
not going to help the cause of democracy . . 

SHRI BRAHM AN AN DA PANDA 
(Orissa). It  is dead. 

SHRI DAHYABHAI V. PATEL: Which is 
dead, the Congress or democracy? 

SHRI BRAHMANANDA PANDA: 
Congress. 

SHRI DAHYABHAI V. PATEL: I am 
quite inclined to agree with you that the 
Congress is dead, just living on oxygen. It 
would be good if they would give it decent 
burial. They did not listen to the advice of 
Gandhiji to wind up the Congress Party after 
freedom had been attained. If they had 
listened to him. we would have had a clear 
democracy, democratic parties in this country 
standing for principles and ideals which the 
people would have understood. Here we have 
confusion    with    so    much    of    illiteracy. 

The Congress has managed to take advantage 
of the situation all the time. The country will 
have to pay for it, if the country does not 
realise what is happening. The lessons of 
history are before us. We have known how 
communists have taken over many places, 
many countries outside India and if India is 
not alert we are exposed to the greatest 
danger. We made the mistake, under 
Jawaharlal Nehru's inspiring rule, of shouting 
"Hindi-Chini Bhai Bhai." What happened to 
us. Now, everyone of these friends is 
interested in seeing that this country does not 
become strong, because everyone looks at us 
with envy, distrust or danger. We do not know 
who is the real friend whom we can look 
forward under this situation. That is why we 
are getting more and more into trouble and 
confusion. It is not relevant to mention the 
economic mess that the country is making on 
this issue, but the political mess that they have 
made is very relevant, because what has 
happened in Bengal is directly a result of the 
utter confusion in the political thought of the 
Congress. By their utter disregard of the 
lessons of history, they have allowed the 
situation to deteriorate so badly in which the 
poor people of Bengal are suffering the most, 
whether it is in the cities or in the rural areas. 
One cannot but sympathise with the people. 
What else can one do? All democratic forces 
must sit up and find a way out. Other-wise, it 
is not only a disaster to Bengal, but to the 
whole of India. Let us take the warning. 

SHRI SURENDRA MOHAN GHOSE 
(West Bengal): Madam Deputy Chairman, the 
only thing is when my friend. Shri Bhupesh 
Gupta, spoke and afterwards Shri Debabrata 
Mookerjec was speaking, some heat was 
generated in this House and my doctors 
advised me to keep away from excitement, so 
I was hesitating, but now it has settled down. 

This matter has been discussed from 
constitutional and legal points of view and 
Shri Debabrata Mookerjee has tried to give 
answers to the questions raised by the 
opposition Members, and I am not going into 
those aspects. I have decided to speak 
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[Shri Surendra Mohan Ghose] because 
today what is required, I feel, is that a 
commonsense view is to be taken forgetting 
all our party affiliations etc., for the time being 
a commonsense view of the political situation 
in the country as well as outside also in the 
international field. My friend, Shri Dahyabhai 
Patel, just casually mentioned that our Prime 
Minister is going to Mr. Kosygin and Mr. 
Kosygin is coming here. At the same time he 
ought to have noticed that not-only our Prime 
Minister but the heads of Governments all 
over the world are running all over the world 
including Mr. Johnson, Mr. Wilson. Mr. de 
Gaulle and others. That shows that they have 
also felt some pressure of the political forces 
which have been generated by their blind 
activity of cold war which has brought them 
face to face with the total destruction of the 
present civilisation or finding out some 
solution as to how all of them can live and just 
work for future peace and progress. It must 
have been so felt, otherwise these leaders not 
simply for the fun of it are running about 
meeting each other. Therefore, in the 
international field also, if we are to take any 
lesson from the movements of these heads of 
States, it becomes clear that something very 
grave is going on there. 

My friend, Shri Bhupesh Gupta, referred to 
the last general elections. Let me tell him not 
to take any pride in it, but let me make a 
statement of fact. I entered politics at the age 
of 15, and at the age of 75 which t am running 
now that is the only passion in my life: 
nothing else could attract me but only politics 
and my country and also international peace 
and human unity. My friend jocosely comes 
and tells me that he will destroy my ideas. I 
told him that he can never destroy them. I find 
that you are rather coming nearer to my ideas 
and Russia is also trying to come nearer and 
nearer to that great ideal, something which I 
kept a seci-et. I am now telling you that for 
your information because you were in our 
party. The day when I first signed that pledge 
with mv blood. I was asked "why have you 
signed this pledge;  to  fight for your    
country's 

freedom?" I said, "Like yourself, as you 
expressed so eloquently all the feeling which 
is uppermost in your mind, the same thing for 
me." The leader told me, "Yes, true, but re-
member one thing"' . . . 

SHRI BHUPESH GUPTA: Who was that? 
SHRI SURENDRA MOHAN GHOSE: Shri 

Hemendra Kishore Acharya. He told me, 
"Remember one thing". This I kept a secret, 
now I am divulging it for your information so 
that you also may know, as you belonged to 
the party one day, what was the ideal before 
that party for which you were also called in 
that p&rty and Shri Niren Ghosh also was • 
ailed in that party. I was told. "Remember one 
thing. Your remaining under the British 
Government is not only causing Indian people 
to suffer but dependency is the cause of 
suffering for the humanity of the world. 
Unless you are free, the world will not be free, 
the world suffering will not be removed. 
Therefore, that responsibility also is yours". 
Afterwards I came to learn from Shri 
Arobindo's writing that not only for freedom 
but we shall have to work for world unity, and 
he has written volumes on it, giving all the 
political, historical, social, psychological 
forces and how those forces arc working to 
bring about that human unity. I leave it there. 

When I f i r s t  rose and said that I rise to 
support this motion today we are i peculiar 
position in which we are supporting this 
motion. I also felt a little happy. I was glad 
that after all these years Shri Bhupesh Gupta 
and myself again today are in the same boat in 
a very stormy night. But the eloquence with 
which he was trying to justify the United 
Front. . . 

SHRI BHUPESH GUPTA: "Kan-dari 
husiar". 

SHRI SURENDRA MOHAN GHOSE: 
That "husiar" is for you "Randan" is standing 
here. That "husiar" is for you. my friend. The 
point is this. The eloquence with which lie has 
tried to defend and explain the unitv of the 
United Front. j only wish it was true, nobodv 
would have been happier than myself. But rpv 
f'-iend. Shri Dahvabhai Patel, has 
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said  something.  I need  not go  into that.   T   
know,   perhaps  yen  yourself know,  that  I  
keep myself  in  very close contact with 
workers of all these 14 parlies of your United 
Front, and i hey   tome   to me   occasionally   
for advice. Therefore, I know their mind. If at 
all it was united in its activities, if   we   are   to   
draw   any   conclusion about  t he i r  unity, 
they were  united to simply create chaos, 
anarchy and confusion,   nothing   else.   So,   
to  one aspect of the whole s i tua t ion  1 would 
like    to draw    specially my friends, Shri 
Bhupesh Gupta's and Shri Niren Ghosh's 
attention,    and that is this. Before the time of 
the election I did not know much about what 
was going on. but at the time of election I had    
occasion    Io   know   something about what 
was going on. I am not going to mention any 
party or any eountry, but I came to this positive 
conclusion that due to the cold war oi  these 
two power blocs, a situation was created    in    
India releasing all sorts of   political   forces, 
conflicting. contradicting and clashing with 
each other; all sorts of political forces were 
released as a result of the cold war of these two 
power blocs, and those who were in it. the 
forces, were encouraged, roused, only on one 
aspect of the whole political activity, that is, 
power,   power,   power,   power;   denounce 
this man, denounce that man. and try to come 
to power. This power phobia.  I do not exclude 
my party also,  this  power  phobia,  this power 
madness was so widespread that no political   
party was   free   from   this cold war activity 
going on in India, and   there  were  two  trends  
at  the time of the election of these political 
forces which I could see on the surface:   one,  
down with the Congress, and   the  other,  keep  
away  Communists. These are the two open 
trends which I could discern from the surface. 
Rut those who were playing this name,   
perhaps  by  seeing  the result Of Ihe elections,    
they    realised that they could   not   get    all   
that   they wanted—both    sides.    They   
became disillusioned. 
Another thing is, the common-sense view 

with which I look at these nolitical forces. My 
friend knows it. On the one hand, dynamic 
forces are released without taking 
responsibility of their leadership. No party, 
has I./S79BS8—7 

taken  leadership of all this burning, shooting, 
all these activities going on all round, with 
thousands and thousands of people defying the 
bullets; they    are   coming   forward.   But no 
lical  party has taken the leader-i    the   
responsibility  saying,  yes. we are doing it and 
for this purpose. A leader less mob engaged in 
such a nu- i i ve   work, self-destruction  or 
Miction of society—anything they will   
destroy—is   let   loose.   On  the other    hand,    
political    parties—my paily,   your party,  
every  party—and then'   leaders   arc-  there  
but  nobody l istens to them. If anybody goes 
and oh,  stop  all  these  things,  the leaders will  
be hooted out. Nobody will   listen  to them.  
So, on the one hand,   such   a   tremendous   
political force   is  released  without  leadership 
and on the other hand, we all claim to be the 
leaders of the people, without  anybody to 
follow  us seriously. This is nothing but a clear 
indication of   complete   anarchy   engulfing   
us. which has caught  us  unawares. 
So, in this connection, the time has come. Not 
only here. I say, intern a t i o n a l l y  also. Today 
also you raised the question of Rhodesia, about 
Ian Smith's cold-blooded murder of two 
patriots, and of three more patriots also today 
probablv. And my friend. Mr. Bhupesh Gupta, 
mentioned about softie demonstrations in 
London. Well. I can see as a result of this cold 
war for the last ten or twelve years, so many 
forces have been released all over' the world, 
especially in Africa and in other parts. I will 
not be surprised if the United Kingdom Govt, 
id of the Commonwealth, may be lilown off 
by the forces which they have generated and 
created, white and black. We have some 
experience of these riots here. It may assume a 
gigantic preparation, it may create a gigantic 
situation all over the world, it may blow up all 
the existing author i t i e s  in many countries of 
the world. It is high time for all of us to think 
coolly and try to read the direction ese 
political forces released here in India. We are 
concerned with our own eountry. And our 
Government and the Foreign Department, they 
will take care of the international affairs. But 
it is high time that we just took stock of the 
whole situation and try to realise the position. 
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Before I conclude, I just want to mention 

one or two things. 1 was noticing my friend 
from the time he came here to this Parliament; 
he makes eloquent speeches in defence of 
democracy in Bengal. It was not in de lence of 
democracy, but in defence of mobaeraey. Mr. 
Gupta, if you read your own speech on the 
Bengal situation where you have spoken about 
saving democracy, you will yourself feel, no, 
no, I have done a wrong thing, that was not 
real democracy. Mr. Promod Das Gupta, Mr. 
Ni ren's Secretary, their party's secretary, 
made a statement. I do not know, it has 
opened the eyes of Bengal. He made a 
statement. I read it in the newspaper—I do not 
know whether it is true or not—that the 
Naxalbari activities were really created by the 
CIA agents. They did not take any 
responsibility for the Naxalbari activities. If 
that were really so, it is high time for all of 
you to beware, to be conscious, to be on your 
guard that because of these cold-war tactics 
these agents haVe penetrated everywhere. 
Therefore, my appeal to all of you will be this. 
We welcome this President's rule. It has come 
really as a boon. I am one "with you in 
congratulating the people of West Bengal 
because ultimately they have brought about a 
situation in which President's rule had to be 
introduced. There I congratulate them. The 
leaders' eyes will be opened everywhei-e. It 
should open their eyes to the actual realities of 
the situation: what are those forces, what are 
they trying to do overnight. Everybody 
denounces somebody. But the day he leaves 
that party and goes to join another, he 
becomes a hero. All these things sometime we 
also played. T myself also played this game in 
politics. But that time has gone. It has gone 
for •ver. never to come again. 

SHRI BTIUPESH GUPTA: You did 
very  well  in your days. 

SHRI SURENDRA MOHAN GHOSE: In 
those davs that was the nolitics and I played 
it and T may say. T may take a little credit 
that I Dlav-ed ii very successfully in Bengal. 

SHRT CHITTA BASU (West Bengal): 
You became a victim of it 

SHRJ SURENDRA MOHAN GHOSE: I 
am not going into this because today this new 
situation is to IK- viewed, looked into, with 
the prospect oi the future. The great leaders of 
all the nations, they also perhaps will come 
t<> realise . . . 

SHRI BHUPESH GUPTA: I hope you will 
not call myself Guru mera 
chela. 

SHRI SURENDRA MOHAN GHOSE: 
Never, a guru always takes pride when the 
chela becomes greater than him. 

About Mr. Dharma Vira, I could nut agree 
with all your condemnation of him. Mr. 
Dharma Vira really came to rescue the State 
from the anarchy and Dr. Profulla Ghosh will 
be remembered, not in the language which 
you have used, but will be remembered that 
even al thai age, with that health, he came 
forward to save democracy. 

With these few words, Madam, I give my 
support to this. 
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SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, there is no quorum. 

SHRI M. N. KAUL (Nominated): There is 
no quorum. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): You may continue, Mr. 
Rajnarain, The bell* is ringing. 
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SUR! PHUPESH GUPTA: J do nol. \ \ ; n i i  
io disturb my friend. You see, sometimes my 
friend used to bring certain childish things, but 
we said. 



4365       Proclamation by [12MAR 1968] in relation to West       4366 
President Bengal 

 

 

SHRl 3HUPESH GUPTA: I will correct it 
because he is my friend. Thev had one 
advantage aboul Dr. Lohia. We had given up 
the cult of personality long ago, with Stalin, r 
said: "Thev ran sign. I have to call a meeting", 
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I SHRI B. K. P. SINHA: Mr. Vice-Chairman, 

the confirmation of the Proclamation has come 
before this House for the first time but the 
issues raised by the Proclamation have been 
discussed threadbare in the House during the 
last six months. There is nothing that remains 
unsaid. And so far as confirmation is 
concerned, it was ihe unanimous demand of 
all the opposition parties. When the Govern-
men of Dr. Prafulla Chandra Ghosh . faci il 
with certain defections from 

; his party, and when it was not possible to form 
any stable Government, it was not only the 
Governor, not only those who held in I heir 
hands the reins of power, but all the 
opposition parties also were of the view that 
the only way out of that constitutional impasse 
was the Proclamation of President's rule. And 
therefore I feel it is no use now bringing in old 
Issues, as old as the original sin of Eve ! caUS 
•. in Ihe situation in which the Proclamation 
came, it was inevitable; ii was necessary, 

Mr. Vice-Chairman, after the last General 
Elections a new political pattern has emerged 
tn this country, [n many Sla tes  no party has 
an absolute majority, and even in States where 
pa r t i e s  h.ive absolute majorities, because of 
the aggravated phenomenon "i defections from 
the majo-iit party, the Governments have be 
eom:- unstable. And that is why we find today 
that in a major part of India President's rule 
bad to be proclaimed. We have to live with 
this situation Ior some time to come. 

In this connection a few pertinent questions 
arise in my mind, which I would like to put 
before this House and tlie Government. New 
the Constitution never contemplated that 
Presidents rule shall be very frequent, or shall 
continue for a long time. Tins is clear if we 
bear in mind Ihe  fact that, when  an Assembly  
is 
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dissolved, ther.- are no Members oi the 
Assembly and, therefore, that Assembly, or the 
Members of thai Assembly cannot send any 
representatives to this House, the Rajya Sabha. 
Now when no such situation was con 
templated by the Constitution, that situation 
cannot be corrected except by a Constitutional 
amendment. I am reminded in this connection 
of the experience of Keraia where Presi 
dent ' s  rule had to continue for three years or 
more. Tlie result was that twice biennial 
elections were not allowed in Kerala, and for 
at leasl three sears or moie Keraia was parti-
ally denied representation in this House. Since 
this pattern is becoming very common. I 
would like the Government to consider if it is 
possible to introduce a Constitutional 
amendment in the relevant article article 84 of 
the Constitution so that, even when an 
Assembly is dissolved, those who were 
Members of the Assembly at the time of 
dissolution, constitute an electoral college and 
they elect Members to the Rajya Sabha, so that 
at least the State is not denied representation in 
the Rajya Sabha for a considerable period. 
And I' am sure that if such an endeavour is 
made by Government, the opposition parties 
also will not object to it. 

SHRI' VIDYA CHARAN SHUKLA: Mr. 
Niren Ghosh will support   it. 

SHRI NIREN GHOSH: What is your 
proposal? 

SHRI B. K. P. SINHA: My proposal is to 
have a Constitutional amendment so that, 
those Members who are Members of the 
Assembly at the lime of its dissolution, 
constitute an electoral college and they elect 
Members to the Rajya Sabha till a fresh 
Assembly is regularly elected. And I hope all 
the opposition parties will say they accept 
such an amendment. 

SHRI AKBAR ALI KHAN. With 
proportional representation. 

SHRI B. K. P. SINHA: Now Mr. Vice-
Chairman, I come to another important issue, 
and that issue arises from the statement of the 
Home Minister made on 20th of February, 
1968, wherein he says: 

"We had been advised thai it would have 
been competent for the Parliament on a 
Proclamation be-ing issued under clause (bi 
of article 3a6 to undertake certain appro-
priate measures in enable the Assembly to 
start functioning again." 

Slim M N. KAUL- Ver* doubtful 

SHRl B. K. P. SINHA: Thai reallj 
raises the issue whether ar t ic le  356 
is an integrated article. My Hon. fri- 
- nd her.- holds ihe view that this arti 
cle is not capable of being spin up 
into various parts and not capable ot 
app l i ca t ion  in parts. Now I leave 
aside the bigj whether it is an 
integrated article ot is capable of ap-p beat ion 
in parts. 1 assume for purposes of argument 
that this article can be split up and applied in 
parts. But then, if it can be applied in parts, 
what does article 356.(b) say? That art ic le 
lays down that the President may by 
Proclamation "declare that the powers of the 
Legislature of the State shall be exercisable by 
or undei- the authority of Parliament." Tlie 
c r u c i a l  words are "the powers of the 
Legislature of the State". Parliament takes 
over such powers of the Legislature of the 
State. And what is the Legislature of the state-
.' That is d-lined in article 168 Ar t i c l e  168 
makes it very clear: 

"For every State there shall be a 
Legislature which shall consist of the 
Governor, and (a) in the States of Andhra 
Pradesh, Bihar, Madhya Pradesh. Madras, 
Maharashtra. Mysore, Punjab, Uttar 
Pradesh and West Bengal, two Houses; (b) 
in other States, one House." 

Therefore a Legislature does not mean an 
individual and separate House of the 
Legislature: it means a body with Governor at 
the apex and two Houses at the base. And it is 
only when Ihe Constitution contemplates an 
unified action by these three bodies actjng 
together that the Legislature is constituted, and 
when Parliament takes over the powers of the 
Legislature of a State, it really takes over the 
powers which require three bodies, that is, the 
two Houses and the 
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fShri R K. P. Sinha] Governor, to art in 
unison. It is nol as if the House of the People 
takes over the powers of tlie Assembly, and 
the Rajya Sabha or the Council of States takes 
over the powers of the Council of the local 
Legislature. Those other powers are not taken 
over, because the Legislature is not the indi-
vidual Houses of the State. Therefore, when 
some people try to proceed on the assumption 
tliat, if Parliament acts under article 356V(b), 
the Lok Sabha or Rajya Sabha shall be compe-
tent to change the Rules of Procedure oi the 
Houses, they proceed, in my opinion, on a 
wrong assumption. And what is the article that 
gives power to the two different Houses to 
promulgate their own rules? That is a r t i c l e  
208: 

"A House of tlie Legislature of a State 
may make rules for regulating, .subject to 
the provisions of this Constitution, its 
procedure and the conduct of its business." 

The power ol' making rules is a power which 
vests in each House. Tt is not the Assembly 
which can frame rules or participate in the 
framing of rules for the Council. Nor is it the 
Council which can participate in the framing 
of the rules for the Assembly. These are 
powers conferred on the two bodies separately 
and individually by the Constitution itself and, 
therefore, when Parliament takes over the 
powers of the Legislature, it does not take over 
the powers of the separate and individual 
Houses. Therefore, when people here say. or 
when newspapers report with a touch of autho-
rity that it is possible for Parliament to take 
over the powers of the Legislature of the State, 
and thereafter amend the Rules of Procedure 
of the Assembly or the Council, they proceed, 
in my opinion, on an incorrect appreciation of 
the provisions of this Constitution. Therefore, 
the remedy does nol lie. in mv opinion, in th" 
observations of the Home Minister. What then 
is the remedv? Tf the Speaker adoots an 
attitude which is not in conformity with the 
high nosition that he occupies if a Chief 
Minister or the Prime Minister does not act in 
the spirit of the Constitution, if a Governor or 
the President does not carry out the obligations 
of 

a democ] i! m, then the ('onsti 
lution provides ao remedy, and the n itself 
breaks up. In this connection, Mr, Vice-
Chairman, I am reminded of an observation of 
(Hailstone, made more than sixty or seventy 
years ago but which is very appropriate in the 
situation with which we are faced now. 
Speaking of the British Constitution Mr. 
Gladstone remarked: 

"Tiio British Constitution more than any 
other le i\open cjoors which lead into blind 
alleys, ior it presumes more boldly than any 
other good sense and good faith in those 
occupying high offices. And when these are 
lacking we are faced with a  blind alley." 

And what is being done in some States by 
those who hold high offices or positions is 
really landing us or leading us into a blind 
alley. The Constitution does not provide any 
remedy, but something can be done, to correct 
the situation, to improve the situation. I 
suggest in this connection thai the presiding 
officers of Parliament, or lhe Speaker of the 
Lok Sabha, can convene urgently nnd 
peremptorily a Sneakers' Conference and this 
issue, this new phenomenon, can be the sub-
ject-matter of discussion there, rather it can be 
the sole subject-matter ol discussion al that 
conference. And the Sneakers at that 
conference, if they can evolve some consensus 
some code of conduct for the Speakers to ob-
serve. I think that will help considerably in the 
solution of the problem. Even an amendment 
of the Constitution, in my oninion, would not 
provide a remedv because a thousand and one 
situations may arise and no Const i tut ion  can 
contemplate in advance all the permutations 
and combinat ions  of circumstances which a 
soeaker might have t0 face or -which a Chief 
Minister might have to face in which 'v> 
would have io exercise these powers. 
Therefore what is necessary is for those who 
hold high afRce^ to come to some consensus 
about the day to day working and. to deveh p 
such a consensus and to ice' ot it m the day tn 
dav working in the spirit and good faith that 
are demanded of those who hold high offices, 
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Mr. Vice-Chairman, so tor the demand 
made from the other side—and rightly made 
in my opinion a demand in which the 
spokesman of the Bengal Congress has also 
agreed here, that there should not be any 
undue delay in holding the mid-term elections, 
I fully agree with it. I have already indicated 
that the Constitution does not provide for a 
s i tua t io n  in which you can dissolve an 
Assembly and elect Members to the Rajya 
Sabha. Really the makers of our Constitution 
did not contemplate this sort of a situation. 
They contemplated tliat President's Rule 
would only In- few and far between and that 
too only Ior a short period. But now we have 
to face an abnormal s i tua t ion.  Therefore, I 
feel that the earliest opportunity consistent 
with peace and good government, consistent 
with the proper preparations for the holding of 
the elections, peacefully should be utilised for 
holding the mid-term poll. Thank you, Mr. 
Vice-Chairman. 

SHRI NIREN GHOSH: Mr. Vice-
Chairman, first of all I would like to say that T 
do not like to join issues with my hon. friend 
Shri Dahyabhai Patel who has spoken here 
today in such a way that it is for the Congress 
to ponder over this issue and find out why he 
should have become an exponent for their 
point of view. It is not for me to ponder over 
that matter. 

Next I would like to say that the experience 
of West Bengal, the lessons that can be drawn 
from West Bengal, seem to have been lost on 
the Government. They don't seem to have 
learnt anything yet from them. I would like to 
remind the Government that it is now amply 
apparent that by subterfuges and by giving the 
provisions of the Constitution the goby, and by 
bribery trying to instal a government against 
the wishes of the majority of the people, is a 
method or a process which the Congress has 
launched upon which will not stand them in 
good stead in the days to come. Mr. Vice-
Chairman, I would like to sav that in West 
Bengal the present drama is linked with two 
names. They are Prafulla Chandra Ghosh who 
is known as Aminchand, and   Humayun  
Kabir  who is called 

Mir .1 ail ar It is this combination of Mir Jail 
ai and Aminchand which the Congress backed 
that has brought about tbe whole drama. The 
Congress backed it and in t h e i r  haste they 
went in for u coalition. They are afraid oi 
going m ioi a coa l i t ion  in Punjab. but they 
went in for a coalition and all soils of methods 
and tricks they tried in rirdei io succeed. 

SHRI LOKANATH MISRA (Orissa): You 
could not get an appropriate name for Atulya 
Ghosh? 

SHRI   NIREN    GHOSH:    A Atulya 
Ghosh, he is already tim 1 le is "Atulya'1. he 
has no comparison. So that is the position. 

Now, what is the issue at stake. Everywhere 
and in all the States the primacy of the 
Assembly must be en aired     and     tlie       
Assembly     is 

n gmd ooi tlie centre its agent the 
Governor. It must be regarded as such and in 
no case can the wishes of the people of the 
State, in no case the Assembly can be by-
passed. The Assemblies are sovereign bodies. 
Trying to get things done behind the back of 
the Assembly, ignoring the people of the 
State, that will nol work in India any more. It 
worked in Kerala in 1959 and even in 1965 
after the Kerala elections it worked. But T 
would like to tell the Government in all 
humility that this is not going to work in India 
in any of the States in future. This is one 
t h i n g  which they should remember. 

I would like to ask the Government this 
question. They talk of the rule of law. The 
Treasury Benches, the Ministers and 
particularly the Home Minister. Mr. Chavan, 
they are talking of the rule of law. But 
unfortunately it is their own protege who has 
broken all canons of the rule of law. The 
Congress and the PDF. combination with a 
section of the bureaucrats and a section of 
other officials, such a combination is there and 
I am sorrv to sav that even the Judiciary is 
being brought in and they are all a c t ing  in a 
partisan manner. They give such judgments: I 
would also like to say since the issue of gherao 
was raised, that even before MT'. D. N Singh 
gave that judgment on the question of gheraos 
or something like that, when 
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(Shri Niren Ghosh] the Federation president 
delivered his presidenti;d address in Delhi, he 
congratulated him through a trunk call. That 
wiis even before this issue was raised. Who 
will believe in his judg ment? It is well known 
that he has links with the vested interests and 
with the big bourgeoise interests. When they 
come and say openly such things, then the 
people begin to lose f a i t h  in such talks on 
democracy. Let the Government remember 
that such things will not do any good for the de 
velopment of democracy. Under this regime 
all the rights of the people have been att'ected 
and they have intact, become insecure. As 
regards the tortures and repressions and other 
things Shri Bhupesb Gupta has related them 
and we have also related them and so I do not 
want to take up the time of the House on that 
score. Only I would like to say that this sort of 
torture and repression recalls to our mind what 
is being enacted in Southern Rhodesia or in 
Viet Nam by the American barbarians and 
aggressors. It recalls to our mind that episode. 
5   P.   M. 

Another lesson that we should learn is this 
that Central interference in the affairs of the 
States, not only in West Bengal, but be it 
Punjab, Haryana. Uttar Pradesh or Bihar, must 
stop. The Governor should only be a 
constitutional head; Governors cannot be 
autocrats. Even Sir Tej Bahadur Sapru said 
that the word 'pleasure' in the phrase 'pleasure 
of the Crown' was only a form of courtesy and 
he has no power whatsoever. He can never 
dism'iss a Ministry unless an adverse vote is 
passed in the Assembly or the Legislature. 
That being the position, this operation topple 
of non-Congress Governments that the 
Congress Party and the Centre have 
undertaken and which thej trying to carry out 
is bound to result in a fiasco as it has already 
resulted in a fiasco in West Bengal. The 
people of West Bengal did not tolerate it and 
so they had to eat their own words, the humble 
pie and they had to dislodge the unlawful and 
unconstitutional Government which they had 
set up. Had it been an independent   State   the  
people of  West 

Bengal would haye ovei ihimvn that 
Government, there is nu doubt about il, If such 
it ihing occurs in Delhi the people of I n d i a  
will overthrow this Government if an attempt is 
made to repeat in Delhi the history cif what 
was done in Bengal. That is the lesson that you 
must learn. So 1 would like to say this in all 
humility. Mr. Hathi. you are the Leader ol the 
House and you are a Cabinet Mi n i s t e r .  
Please advise your Government thai attempts 
to interfere in the affairs of States. whatever 
State il might be I am nol speaking ol West 
Bengal alone; I am speaking for all the States 
thai subterfuge, •.h;il flagrant intervention on 
your part should cease. You should realise that 
if democracy is to wi in I nd i n ,  it' t he ic  is to 
be any semblance of any order or system in 
India then this practice, this conspiracy, these 
undemocratic methods must be given up once 
for all. You should re member that there are in 
India many natibnal language groups and they 
have their rights. The affairs and destiny oi' 
West Bengal would be decided by the erores ot 
inhabitants of West Bengal, whether they are 
Bengalis or non-Bengalis who have come to 
the State. Similarly the a flairs of U.P. would 
be run hv the 8 crores of people who i n h a l n t  
HP. and not Delhi; and Bihar would be run by 
the five erores of Biharis and not by Delhi. 
That is the thing you must get clear. That is 
why I say that interference in the affairs of the 
States should cease once for all and the 
Governor should in no case do anything 
behind the back of the Assembly. He must be 
like the British Crown. 

THE MTNISTER OF LABOUR AND 
REHABILITATION (SHRI JATSU-KHLAL 
HATHI): Shall T get information about the 
Durgapur striko or not? Shall I or shall T not 
do it from Delhi'1 

SHRI NTREN GHOSH: Tf the Sta 
tes had untrammelled powers. I would 
not want you t< the time, T say 
in order to give the federal nrinci-ples free 
play the nowers of the Centre at Delhi should 
be reds  The Centre should be divested of all 
the powers; there should onlv be minimum 
powers at the Centre in respect of defence, 
communications, currency, foreign affairs, 
something like that, 
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All the other powers should go to the bia.es. 
ine Seates snould not be supplicants on 
Denaea Knees at the Dur-our ot Demi in order 
to aevtiop their States because 1 would say 
that in tins period the Centre has discrimi-
nated aganist Bengal. Licences have not been 
issued; industrialists have been told to shiit 
their industries trom West Bengal. Even to 
that extent they are going in order to suppress 
a non-Congress Government. Certainly, we 
would not tolerate, we would not put up with 
such a situation in iuture. If the industr.alists 
want to sabotage production, if they go 
against the laws of Bengal, certainly we must 
have> full powers to make whatever laws we 
choose in order to fashion the destiny of 
Bengal. And I say this should apply to all the 
States and in that case the States will have 
enough resources to build their own States. 
For example, in West Bengal, Mr. Vice-
Chairman, we have coal; we have a big port; 
we have steel plants and other industries and 
oil may be struck. One-third of the Central 
revenue from income-tax comes from West 
Bengal. If those people cannot run their 
industries then West Bengal certainly can set 
up hundreds of new industrial undertakings 
and solve, the problem of unemployment in a 
few days. Given some latitude the State of 
U.P., the State of Bihar, the State of 
Maharashtra, the State of Kerala, the State of 
Tamil Nad can all do it. It is the Centre which 
is standing in the way of industrialisation and 
a solution of the problem of unemployment 
arrogating to themselves the power which 
should naturallv belong to the peoples of the 
States. The pattern of India, I say, should 
change. This is the problem that has been 
posed by this experience in West Bengal. 
Punjab and Haryana and we should learn from 
it. 

Another thing I would like to say is about 
the treatment meted out to the Speaker, Thev 
cannot say that the Speaker should vacate his 
office. You are tn the Chair. Mr. Vice-
Chairman and you know the Constitution. A 
Speaker should vacate his office if he ceas°s 
to be a member of the Assembly; that is what 
is sakl. What does it mean'' It means that the 
Assembly is 

L.S79LSS—8 

in existence and he ceases to be a menuer. 
Otherwise he cannot cease to be a member of 
the Assembly unless the Assembly is In 
existence. If the Assembly continues, if th^ 
Assembly is in existence and the Speatcer 
ceases to be a member of the Assembly then 
he should vacate his office. Another provision 
is that even if the Assembly is dissolved 
before the new Assembly is brought into be-
ing, just before the first meeting of the new 
Assembly he has to vacate his office. So even 
if the Assembly is dissolved he continues in 
his office; he vacates only just before the new 
Assembly holds its first sitting. So in their 
vindictiveness, in their vengeance against the 
Speaker who uphold the dignity and prestige 
of Assemblies in India, who has shown how a 
Speaker should uphold the primacy of the 
Assembly and stand up against the autocratic 
provision which has been there in the 
Constitution, this autocratic Government at 
the Centre has come down upon him which is 
again an unconstitutional act. I tell you, Mr. 
Vice-Chairman, that the people of Bengal will 
take it as an insult to them and they would 
reply to this insult in proper terms in course 
of time and histroy will show that. 

Now, Mr. Vice-Chairman, I would like to 
say about the demand of the people of West 
Bengal. Even if you wanted to by-pass the 
Assembly immediately a reference should 
have been made to the electorate. That was 
not done and those things went on. Now. 
attempts are being made to delay elections as 
long as poss'ble. If preparat'ons had b^n made, 
we could have held elections even in March-
April. Our Party has said, our United Front 
has said that it should not be latep than June. 
In any case I demand that attempts should be 
m^de to hold elections not later than June. T 
had a talk with the Chipf Election 
Commissioner and I got the impression that, 
hf1 thinks that elections can be held in the last 
week of October or the first w^ek of 
November. T would like that the 
electionsKshould be held in June. I know that 
the Gentre is antine in such a way as to 
torpedo the early holding  of  elections. T de- 
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mand that the elections be held in June: 
Otherwise, we would consider tnat an 
injustice has been done. You are trying to get 
partisan aavantage by holding elections later 
than in June, but even then it should not be as 
iate as the last week oi October or the first 
week of November. 

I may tell you that now there is no rule of 
law in West Bengal. Plain-clothed policemen 
are there right and left beating the factory 
workers, bus conductors and industrialists. Not 
a single issue has been settled with the 
factories. It is more than 22 weeks since lock 
out in Martin Burn and I. S. W. and other 
lockouts and closures have been made. They 
have not been able to solve the problems. All 
the parties are siding with them. Actually I do 
not know and I cannot talk about the top layer 
of the big business and the other propertied 
class, but 90 per cent of the people of Bengal 
feel insecure under this Governor's rule, under 
the rule of Mr. Dharma Vira. He rules under 
your behest. He carries out your behest. I have 
no doubt that a feeling of insecurity is 
creeping and right or wrong all canons of the 
rule of law are broken. Attempts are made to 
dispossess the kisans of their land. Lathi-
charges are daily being made and all sorts of 
agreements have been broken and production 
has been sabotaged. Anarchy has been let 
loose by the police in order to punish the peo-
ple of Bengal. That is how they will try to deal 
with other S'tates. They want to take the 
destinv in their own hands and overthrow th;s 
non-Congress Government. If the President's 
rule continues, complete anarchy will creep in 
West Bengal. 

SHRI M. N. KAUL: Then, Parliament is 
responsible and you can raise these matters 
here. 

SHRT NIREN GHOSH: Then do awav 
with all the States. Have Parliament. You have 
converted Parliament into State Assemblies. 
We are not discuss;nff nil-India affairs. Now, 
you have Punjab. Haryana. B'har. TT P. Next 
ic n°r>r->nq Kerala, then Orissa, then Tamil 
Nad. 

SHRI M. N. KAUL: Till elections. 
SHRl NIREN GHOSH: Let Parliament be 

converted into Legislative Asseemblies ot 
aaierent States. 

SHRI M. N. KAUL: Till elections are over. 
SHRI NIREN GHOSH: That is what you 

are doing, bo, i would like to say tnat elections 
must be neld as scon as possible. In future the 
entire pattern of relations and correlation 
between the States and the Centre should be 
revised. You must recall the Governor. Mr. 
Dharma Vira is the most hated person in 
Bengal. Nobody believes his word. You 
should recall him. I would like to say that the 
United Front is sure to rout the Congress in 
the coming elections and reduce it to a small 
minority. The Congress has lost once and for 
all. The last elections have given objective 
assessment of the different parties of the 
United Front parties had an objective. If the 
parties to the United Front go by the result of 
the last elections, there would not have been 
much of a difficulty in the allocation of seats. 
That is the objective before us. All can be 
accommodated. I know that if it is done, the 
Congress would be reduced to a minority of 
50 to 60 members. Not more   than that 

SHRI AKBAR ALI KHAN: Question. 
SHRI NIREN GHOSH: You may question. 

In the case of Keraia, you said perhaps you 
were still there and you questioned it. Now, 
Kerala has gone. West Bengal has gone. 

THE MINISTER OF STATE IN THE 
HEPARTMENTS OF PARLIAMENTARY 
AFFAIRS AND COMMUNICATIONS 
(SHRI I. K. GUJ-RAL): Where has it gone? 

SHRI NIREN GHOSH: Search inside your 
pocket and then you will not find the Congress 
in your pocket. 

SHRI I'. K. GUJRAL: Where has Kerala 
gone? 

(Interruryt'ons) THE    VTCE-
CHAIRMAN     (SHRI M.   P.   
BHARGAVA):   Order,   order. Please wind 
up. 

SHRI NTPEN GHOSH: Recall the 
Governor. Reshape the Centre-State 
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relations. Maximum possible powers snould 
be given to txe states. Midterm eLectjons 
should be held not later than June. This 
unconstitutional ana vind-ccive benaviour 
towards the Speaicer should be stopped. Let a 
change in policy be ushered in. Otherwise, 
you are trying to break up India. We are trying 
to preserve the unity of India. We will fight 
for unity against your reactionary forces. We 
will light for the democratic unity of Bengal 
and we will maintain and preserve the unity of 
India, despite j ou. You have partitioned India. 
Now, you are trying to partition India into 17 
or 18 constituents by your autocratic and 
ruthless behaviour and by suppressing the 
States. You are break ng up India. Wp will 
resist that and we will maintain the unity of 
India on a democrats basis, on a federation of 
the Indian States, in which the States will 
enjoy the max.'.murn of power and a 
Constitution would be drawn up on a 
voluntary basis, with the absolutely minimum 
o! power at the Centre. That is the only basis 
on which the fabric of Indian unity could be 
strengthened. 

SHRI CHITTA BASU: Mr. Vice-Chairman, 
I rise to echo here, in this House, the feelings 
and sentiments of the great people whom I 
represent here. You know that the people of 
West Bengal led a heroic and courageous fight 
against the Centre and also fought for the 
dismissal of the illegally constituted 
Government under the leadership of Dr. P. C. 
Ghosh. After the first battle was over, the 
people of West Bengal heaved a s;gh of relief, 
when the President of the country was pleased 
to take over the administration. Now, after the 
Presidential takeover, the people of West 
Bengal are still continuing their movement 
afresh on the basis of three major, htoad 
demands. Firstly, the Governor, Mr. Dharma 
Vira, should be recalled immediately. 
Secondly, there should be a probe instituted 
Into the police excesses committed during, the 
regime of Dr. P. C. Ghosh. Thirdly, you 
should hold an early mid-term election. When 
I say all this, I would like to submit in this 
House what justifies the demand of the West 
Beneal people in the matter of recall 
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of the Governor. You know that Governor 
iJharma Vira was the central ngure in the 
whole episode, m the wnole drama, which was 
graauairy umoiaeu ana moved towards a 
climax, iou Know that Mr. Dharma Vira 
represents that relic of British bureaucracy 
which was once described by Pandit Nenru as 
ine Brrtisn steelxrame. That being the case, the 
people of West Bengal, who hav*' been 
pioneers in the freedom movement of our 
country, have got a ouili.-m resistance to all 
British ideals and British practices. Naturally 
the verv presence of Mr. Dharma Vira is 0 
considered to be an affront toi the spirit of 
freedom of the people of Wett Bengal. 
Therefore, they cannot re-main satisfied unless 
Mr. Dharma Vira is removed from West 
Bengal even at this late stage. Secondly, the 
people of West Bengal, as you know, waged a 
determined struggle for the advent of freedom 
to our country, to usher in a new order of 
society and in that struggle it is the vested in-
terests which had to be fought. You know that 
Mr. Dharma Vira ha.s got connections with 
these big business houses of this country. It is 
no secret today that Mr. Dharma Vira had got 
relations even with the late Lala Shri Ram. Not 
only that. Some time ago it was alleged that 
some of the Birlas have got contact men who 
happen to be the relations of Mr. Dharma Vira. 
It was also alleged that by maintaining a 
liaison man of Birlas, who happened to be a 
relation of Mr. Dharma Vira, Birlas got so 
many favours from the Government. That 
being the case, while the people of West 
Bengal want to fight the vested interests, want 
to fight the big business houses in the country, 
the big business houses found a reliable friend 
in Mr. Dharma Vira, and there are vah'd 
reasons to believe that these b'g business 
houses of this countrv had a verv big hand in 
the matter of hatching the conspiracy to toople 
the United Front Government of West Bengal. 
You would be surprised to learn, vou need not 
be surprised, it is a fact, that lakhs and crores 
of rupe°s were soent for the purch^sine of 
defector M.L.As. and hundreds and thousands 
of ruoees were spent free'y by the big business 
houses, and there- 
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[Shri Chitta Basu] fore the people of West 
Bengal cannot tolerate the presence of Mr. 
Dharma Vira who worked there for the 
toppling of the Government of the United 
Front at the bidding of ihe big business houses 
of the country. 

Again, I have got a third charge against him 
that he deliberately .schemed and sowed 
disaffection and recalcitrance among the 
bureaucracy of the State. A section of the 
bureaucracy did not want that the United Front 
Government should continue peacefully and 
rule the country according to the law, and it is 
known to many that Mr. Dharma Vira invited 
District Magistrates and .Superintendents of 
Police in the name of a tea party, and he 
utilised that occasion to instigate them against 
the United Front Ministry. It may be .known to 
you, Sir, that one' of the inspectors General of 
Police sought for the Border Security Force 
even without consulting the United Front 
Ministry, even without consulting the Chief 
Minister of the State. Therefore, he was 
primarily responsible for (owing disaffection, 
for sowing recalcitrance among the State 
bureaucrats who were working against the 
interests of the people in the past and also 
against the United Front regime. rIe was a 
willing partner in all those conspiracies. 
Fourthly, he took active part in Ihe matter of 
launching a conspiracy which was called a bid 
for a coup on October 2nd. You would be 
surprised to learn that it was this Mr. Dharma 
Vira who called Shri Ajoy Mukherjee and the 
former Chief Minister, Shri T\ C. Sen, over to 
dinner. Who is he to have political talks? Who 
is he to indulge in such political overtures and 
indulge in political and partisan acti-ies? 
Therefore, he is also responsible for that 
ignominious bid of the Congress to stage a 
COUD in October tn order to break the United 
Front a&d the unity of the people. 

Fifthly, I may sav that even before Ihe 
dismissal of the United Front Ministry Mr. 
Dharma Vira went out of his way and directed 
the police and "the army to remain ready to 
suppress any popular resistance which   might 

follow in the wake of its dismissal. My point is 
this. When there was a legally constituted 
Government under the leadership of Shri Ajoy 
Mukherjee, he directed the polce and ne 
directly contacted the military so that they may 
remain alert in case there, was necessity for 
suppressing the popular movement. He 
worked behind the back of the legally 
constituted Government. 

Again sixthly, I want to say that you will 
find in his report that he says that on the llth of 
February, 18 M.LAs. wrote to him—I will 
quote "on the llth of February 18 M.L.As. 
wrote to me withdrawing their support to the 
Progressive Democratic Front—Congress 
coalition Government from that date". When 
he says that 18 MLAs, of the Congress-P.D.F. 
coalition withdrew their support to the 
coalition Ministry, may I know why that 
coalition Ministry was not dismissed on the 
basis of the same standard which was applied 
in the case of dismissing the United Front 
Ministry? Therefore, here he also played a 
partisan role. He played a part which satisfied 
the Congress bureaucracy and which satisfied 
the party that is in power at the Centre. He 
acted there not as a Governor, he acted there 
not as a constitutional head, he acted as a 
Congress President, or a Mandal President I do 
not know what, only to further the cause of 
Congress interests in that State. Not only that, I 
will show you that he gave five d clear time 
even according to this report so that the 
Congress people may make manoeuvres, may 
make manipulations, so that they may continue 
in the majority by arranging and persuading 
some peoole with higher bids. In this case also 
his role is reprehensible, his role is despicable. 
He acted more in the interests of the Congress 
than of the State, nor did he exercise his power 
in the capacity oi Governor. 

Then I want to say, seventhly—I have cot 
eight charges against hirn—seventhly he 
sought to malign the Sneaker. In this report 
you will find that he savs: "It is however clear 
that it wi'l be impossible to held any ssssion of 
the Assembly so long as ths 
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present Speaker continues to adhere to his 
view and does not enable the House to 
transact urgent and important business". Sir, it 
has been d-scus„-d earlier that what the 
Speaker, Shri Bejqv Banerjee, has done in 
West Bengal he has done in the best interests 
of democracy, in the best interest of 
preserving the parliamentary institutions, its 
norms and practices. I simply want to quote 
one paragraph of his ruling wherein he has 
said: "I would be tailing in my duty if I did not 
uphold the rights and powers of the House in 
the face of the attempts Io infringe and restrict 
such rights". Mr. Eanerjee is a beloved son of 
Bengal who tried to defend the rights and 
privileges of the elected members of the 
House, and I need not go into the justification 
of his ruling. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Come to your next point. 

SHRI CHITTA BASU: But here in this 
report the Governor seeks to malign the 
Speaker who defended the democracy, • who 
defended the Constitution in his limited 
capacity. 

Again I want to say that he did not pjace a 
correct report as in one case I want to point 
out that he has said in a part of his report . . . 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA): Come to your point. 
Otherwise you will not be able to finish your 
points. 

SHRI CHITTA BASU: I am coming to my 
point. These are my points. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Eight, nine, ten you  are 
saying. 

SHRI CHITTA BASU: He has not given the 
correct report because at one stage he says 
that he asked Shri Ajoy Mukherjee to advance 
the date. for summoning the Assembly on the 
23rd of November. But so far as I know Shri 
Ajov Mukherjee did tell the Governor that the 
Cabinet was scheduled to meet on the 23rd of 
November and he would place the re-auest of 
the Governor there at the Cabinet meeting and 
then would communicate   to  the  Governor   
if  it 

would be possible for the United Front 
Ministry to advance the date for summoning 
of the Assembly. But without waiting till that 
time, even without waiting for three days—
this request he expressed on the 21st. He 
could not wait for two days, even to allow the 
United Front Cabinet to discuss the latest 
request of the Gov-ennor, whether the date 
for the summoning of the Assembly could be 
advanced or not. Thereby he also acted in a 
very partisan way because it was those 
betrayers, those traitors, those renegades who 
were willing to wait for a single moment. . . 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA): I am afraid your 15 minutes  
are over. 

SHRI CHITTA BASU: How much time 
have I got? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Fifteen mmutes you  have  
finished. 

SHRI CHITrA BASU: Then I will finish. 
Again, my tenth charge—it was under his 

control and superintendence•> that the police 
committed excesses, on the people of West 
Bengal during that period and the result was, I 
can say, thousands of people have been 
tortured physically, scores have been killed by 
bullets and many more people have been 
maimed. 

I say, now that the President has taken over, 
it is the duty of this Government to institute a 
probes into the excesses committed by the 
police under the leadership, under  the 
superintendence under the control ccf Mr. 
Dharma Vira. 

Before concluding I say that early mid-term 
poll should be hleld, an inquiry or probe 
should be ordered ; into the police excesses 
committed during Dr. P. C. Ghosh's regime 
nnd that alone can satisfy the people of West 
Bengal. Then alone can we approve of the 
Proclamation as is being placed here. 

SHRI BRAHMANANDA PANDA: Sir, 
much storm in this House has blown over 
West Bengal affairs. A few more gusts are 
not going to change the devil-may-care 
attitude of the    contenders    for   power.    
West 
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[Shri Brahmananda Panda] Bengal is a 
pointer. It is a symbol of our misconduct in 
general and of the Congress in particular. It is 
said that power corrupts and absolute power 
corrupts absolutely. That is what the Congress 
is today. I know that there are many in the 
Congress ranks who are not happy with this 
phase of the Congress, this naked lust for 
power. They must assert themselves now and 
show the path of wisdom to their bosses. 

I was following the wordy duel between 
Shri Bhupesh Gupta and Shri Debabrata 
Mookerjee. In the beginning I was a little 
amuseil. But1 later on I felt distressed because 
in slashing their allegations and counter-
allegations, they forgot the people of West 
Bengal and the democratic way of life we 
adopted for ourselves Shri Rajnarain actually 
entertained the Congress Benches when he in-
vited Shri Bhupesh Gupta and Shri Verma to 
join him in dislodging the Congress from 
office at the Centre. Shri Bhupesh Gupta 
declined the offer with a smile while Shri 
Varma preferred an independent existence. 
This sad plight of the Opposition is keeping 
the Congress in power for the inconvenience 
of both. I am happy that, in this House placed 
as I am without any party to whip me frcm 
behind, I can view things dispassionately. And 
that distresses me most because I see clearly 
that we are all helping the growth of fascist 
counter-revolution in this country and digging 
the grave of democracy. It is high time that we 
all sit round a table forgetting for a time our 
own shells and compartments and come to an 
agreement for the sake of democracy. If 
democracy dies, it v/ill be our death, death of 
liberty, progress and peace. 

Thank you. 
SHRI B. D. KHOBAR AG ADE 

(Maharashtra): Mr. Vice-Chairman, •Sir, I 
welcome the Proclamation issued by the 
President imposing President's rule in West 
Bengal. Hj brings to an end the state of in-
stability which was prevailing in that State. As 
a matter of fact, I felt that the President should 
have imposed his rule in West Bengal long 

before when the Speaker of the West Bengal 
Assembly adjourned the Assembly sine die 
without giving an opportunity to the 
Assembly to discuss and decide whether the 
Government really enjoyed the support of the 
majority of the members in the Assembly. 

Sir, during the last session, I had expressed 
my views on the action of the Governor in 
dismissing the United Front Ministry which 
was headed by Shri Ajoy Kumar Mookerjee 
and in installing another Ministry headed by 
Dr. P. C. Ghosh. The action of the Governor 
was definitely wrong and undemocratic. . . 

SHRI CHITTA BASU : Unconstitutional. 

SHRI B. D. KHOBARAGADE : Not 
unconstitutional. I will not say 
'unconstitutional'  because  .  .  . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Let him speak. Please do not 
comment. 

SHRI B. D. KHOBARAGADE: . . . because 
the High Court had decided that the action of 
the Governor was legal and constitutional. In 
view of the judgment of the High Court, I do 
not want to dispute that unless and until that 
judgment is set aside by the Supreme Court. 
But I must say that the action or the decision 
of the Governor was most undemocratic and 
not in keeping with democratic traditions. Sir, 
we^are all wedded to parliamentary 
democracy and we want to see that parliamen-
tary democracy flourishes in this country. 
Everybody has been criticising the action of 
the Governor. But at the same time, just 
because the Governor has done a wrong thing, 
there can be no justification whatsoever for the 
Speaker's behaviour in the Assembly. Shri 
Rajnarain has said that there is no instance in 
Ihe whole history of mankind where a 
Governor has dismissed a popular-Ministry. 
But just because one man has killed a cow. 
nobody can defend and justify another person 
who has killed the calf. The question is this. 
Suppose a pomilar Ministry during off-session    
period loses the support of 
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the majority of the members In the House. The 
question is whether that Ministry should be 
allowed to function in the State, because the 
Chief Minister is not compelled to advise the 
Governor to convene the Assembly until and 
unless the period of six months lapses between 
the last meeting of the House and the next 
meeting of the House. In my opinion, it means 
that during this interval inspite of the 
Government being a minority Government 
will be allowed to function in the State. That 
should not be the position. Minority Govern-
ment should not be allowed to function in the 
State for a long period. Therefore, I would like 
to request the Government that the 
Constitution should be amended: article 174 of 
the Constitution which provides for an interval 
of six months should be amended and this 
period should be reduced to three months. 
Therefore, the Assembly will always be given 
a chance at short intervals to decide the 
question whether any Ministry in power, 
whether any Government in power, enjoys the 
support of the majority of the Members 
therem, or not. 

Sir, the Speaker's action has brought the 
whole democracy into ridicule and contempt. 
He has thrown away all the democratic 
conventions to the wind. On the llth February, 
some 18 members had defected from Dr. 
Ghosh's Ministry no doubt. Shri Chitta Basu 
also referred to that point. But the Assembly 
was scheduled to meet on the 14th February. 
If the Assembly had met on the 14th, it could 
have got an opportunity to decide whether the 
Ministry of Dr. Ghosh really enjoyed the 
support of the Assembly or not. The Speaker 
should have allowed the Assembly to decide 
that questfon on tfie 14th February. 

SHRI CHITTA BASU : Why not 
previously? 

SHRI B. D. KHOBARAGADE: Previously 
also. When the Assembly met in November, 
instead of adjourning the Assembly sine die 
the Speaker should have allowed the 
Assembly to discuss the question and decide 
whether the Ministry commanded the 
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    support oi the House or not. On the first 
occasion the Speaker adjourned the    
Assembly.     On    the     second" 

   occasion also when opportunity was given 
to express its opinion, the 

    Speaker again intervened and adjourned the 
Assembly sine die. Of course, as pointed out 
by Mr. Chitta Basu, the Speaker has claimed 
that he has done it keeping in view the 
importance of the rights of the House 
because he said that the popular Ministry 
was dismissed by the Governor without 
giving a chance to the Assembly to discuss 
that question. Whether the Ministry should 
be dismissed or not is the privilege of the 
House. 1 agree. And if the Governor 
dismisses it without the adverse vote of the 
House, then he is acting wrongly. 

Sir, after a Ministry is installed in power 
after the general election, then the House 
only has got the power to dismiss it. If that 
Ministry does not enjoy the support of the 
House and if it is voted out on some 
important measure of policy, then that 
Ministry must resign. Thej^fore. this 
question can only be decided by the House 
and not by the Governor. That is true. But 
even though the Speaker says that h'e wants 
to uphold the dignity of the House, and 
when an opportunity is given to the House 
to exercise the rights, the Speaker adjourns 
the Assembly and does not give any 
opportunity to the House to give its opinion 
on the prime issue. 

Sir, in the House of Commons the 
Speaker is allowed to adjourn the meeting 
only on two occasions— firstly, if there is 
no quorum in the House and. secondly, if 
there is disorder in the House and it 
becomes 

   difficult for the Speaker to carry on the 
proceedings of the House in an orderly 
manner, but that too he cannot adjourn the 
House sme die. He can adjourn it only 
temporarily, for a few hours or for a day or 
so. After that he must give an opportunity to 

   the House to assemble together and carry on 
its business. 

Sir, in my opinion the Speaker has no 
power to decide political issues which must 
be decided by the House. The Speaker is 
supposed to regulate 
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[Shri B. D. Khobara Gade] 
the proceedings of the House and he should 
allow the House to conduct its business in a 
proper way and a proper atmosphere so that 
political decisions can be taken in the House. 
The Speaker cannot arrogate to himself the 
rights and privileges of the House and should 
not go on deciding the issues which should be 
properly decided by the House itself. 

SHRI CHITTA BASU: He has to defend 
the rights of the House. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : It is time to wind up. 

SHRI B. D. KHOBARAGADE : No doubt 
we would like to welcome the President's Rule 
because of the situation prevailing there. At the 
same time we do not want that the President's 
Rule should continue there beyond a certain 
limited period. In any case elections must be 
held as early as possible. We read in the papers 
that the Chief Election Commissioner has gone 
to Calcutta to see how early elections can be 
held there. Sir, arrangements for midterm polls 
are being made in Haryana, and if there was no 
difficulty in making arrangements for general 
elections in Haryana, I do not understand what 
difficulty can there be for holding elections in 
West Bengal before the monsoon starts. 
Because once the monsoons come in, elections 
cannot be held till it is over, and it will mean 
that elections can be held only in November/ 
December. Therefore, it is my earnest desire 
and I would urge upon the Government to take 
early steps to hold elections there before the 
monsoon sets in. 

Sir, there are only two things that are 
required for holding elections. The first is 
revision of electoral rolls. 
The second is making arrangements for 
polling. Now electoral rolls are there. Only 
you have to make some changes here and 
there and it should not take more than a month 
or two and elections can be held in May/ June. 

So far as practical difficulties are concerned. 
I think there can be no difficulty at all.    If the 
Government 

and the Election Commissioner can hold 
elections in Haryana in May there should be 
no difficulty in holding elections in West 
Bengal also before monsoon sets in. 
Therefore, as we have deprived the people of 
West Bengal of their democratic right to 
conduct their own affairs by imposing the 
President's Rule, we snould undo this act by 
giving to the people of West Bengal, by 
holding elections as early as possible, the right 
to conduct their own affairs. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Minister. 

SHRI BHUPESH GUPTA: May I know if 
the Minister has got that letter? 

SHRI VIDYA CHARAN SHUKLA: I have 
got that letter and I am going to refer to it. 

SHRI BRAHMANANDA PANDA: 
Speak the truth. 

SHRI VIDYA CHARAN SHUKLA: We 
are not in the habit of speaking untruth. 
(Interruption  by Shri  Brahmanunda Panda) 

THE VICE-CHAIRMAN ISIIRI M. P. 
BHARGAVA):  Order, order. 

SHRI VIDYA CHARAN SHUKLA: Mr. 
Vice-Chairman, Sir, most of the Members 
opposite have repeated the old allegations and 
the old arguments that we have heard in this 
House several times before whenever this 
question of West Bengal came up before, and 
it was probably inevitable because after the 
President's Rule was imposed in West Bengal 
there has been no further development on the 
political scene of West Bengal. Hon'ble 
Members probably had nothing else to say 
except to repeat what they have been saying 
here. 

Sir. il is quite clear that we were not at all 
anxious to impose the President's Rule in West 
Bengal and take away the rule of the people's 
representatives from them. Mr. Bhupesh 
Gupta might term the President's Rule in West 
Bengal as their victory. But I do not think it is 
anybody's victory; it is everybody's defeat that 
has brought about President's Rule in West 
Bengal and I would request responsible 
political 
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leaders to  ponder   over   and  think whether 
such   things   that   keep  on happening    are    
conducive    to   the people's good.    It is no 
use making allegations  against the Governor 
or against this political  party or that. There   
were    certain    circumstances which    
everybody    knows.     Before the   general   
elections   there   were efforts to make some 
sort of United Front.   But   no   one   United   
Front could    be   made;   there   were   two 
United    Fronts,       Several     parties were      
contesting    elections.    After the election 
results came in, it was found  that  the  then  
ruling  party, the Indian   National   Congress,    
did not obtain  absolute majority in the Vidhan 
Sabha. So the parties which were   fighting   
against   each   other, which   were  
denouncing each   other in the general 
elections forgot their differences for the  time 
being  and came to a decision to capture power 
and  form the Ministry.     They  had their own 
plans to do it. We do not quarrel with  tliat.  
After  that  their own differences overtook 
them. The hon'ble  House knows  this.    
Things have   come   up   several   times   here. 
Hon'ble Members have had occasion to hear 
the role   of   the   opposition parties,    how    
they    differed    from each other.    We have 
heard hon'ble Members describing the role of 
the opposition    parties    and    how    the 
United     Front    Ministry    in    West Bengal 
functioned. I do not want to go into it.     My 
main point here is that instead of recognising 
their own weaknesses,   instead  of     
recognising their inherent contradictions and 
the clashes of their own interests, they are 
trying   to   close   their   eyes   td realities and 
blame it on the Governor or the Congress 
Party. I suggest to hon'ble Members opposite 
that it is no use  making all  sorts  of wild 
allegations    because   the   people   of India 
cannot    be   fooled    by   these .speeches.     
Everything  is on record. Things   are    clear.   
If   these   party! leaders could  realise   that it  
is because of their own  inherent contradictions 
and weaknesses that a situation of this kind 
arose in West Bengal, that, I think, would help 
in improving the situation   in -future.    But  if 
this kind   of self-deception  goes  on, I wonder 
if we will be able to im- 

prove the political scene of West Bengal even 
after the mid-term elections. 

Sir, most of the Members, including 
Members of my Party here, made references 
to mid-term elections and said that they hope 
that the elections could be held in time, as 
early as possible. Sirj I said in my opening 
speech that we do want ourselves that the mid-
term elections should be held in West Bengal 
as quickly as possible. On 4th March a letter 
was addressed Irom the Home Ministry to the 
Chief Election Commissioner. 1 would quote 
from the letter. It is four-line letter. It says: 

"Government would like the midterm 
election Io be held in West Bengal as early 
as possible. I would request you to make 
preparations accordingly and to let me 
know when it will be possible to hold   the 
election". 

SHRI BHUPESH GUPTA: Who signed it? 

SHRI VIDYA CHARAN SHUKLA: A 
representative of the Home Ministry signed 
on behalf of the Home Ministry. Now, Sir, 
that does not make any difference. It is as 
authoritative as anything. It was a letter from 
the Government to the Election Commission, 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, this is rather important because in 
another connection'. . . 

SHRI VIDYA CHARAN SHUKLA: I -im 
not yielding. I have a very limited time. 

SHRI BHUPESH GUPTA: Here is a letter 
written by .    . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVAV. It is a letter from the Home 
Ministry to the Election  Commission. 

SHRI    BHUPESH     GUPTA:    To 
whom? 

THE VICE-CHAIRMAN (SHRI i M. P. 
BHARGAVA: To the Election 1 Commission. 
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SHRI BHUPESH GUPTA: How does the 
Government function? Who writes that 
letter? . . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): It may be anybody. 

SHRI BHUPESH GUPTA: Anybody 
should not write. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): It is written under the orders 
of the Home Minister whosoever writes. 

SHRI VIDYA CHARAN SHUKLA: I fail 
to understand the attitude of the hon. 
Member. I have stated here authoritatively . . 
. 

SHRI BHUPESH GUPTA: That I have 
not questioned. 

SHRI VIDYA CHARAN SHUKLA: 
Even if it is signed by an Under Secretary, it 
does not matter as long as it is signed . . . 

SHRI BHUPESH GUPTA:  No. 

SHRI VIDYA CHARAN SHUKLA: You 
might object to the procedure. But  as far as 
the authenticity and  I authoritativeness of the 
letter is con-cerned, there is no doubt about it. 

SHRI BHUPESH GUPTA:  I have 
not questioned the authenticity of theletter,   
nor   have   I   even    remotely 
suggested that he is not telling thstruth.    But   
naturally   any   vigilant!Member of 
Parliament would    takete of the fact that a 
letter is alleg-ed to have been written by the 
Home 
Ministry. 

SHRI     M.     GOVINDA    REDDY   : 

(Mysore): What   do   you   mean   by 
'alleged? 

SHRI BHUPESH GUPTA: On behalf of the 
Minister, somebody writes. ' Clearly the letter 
is addressed to the Chief Election 
Commissioner or the Election Commission 
which is an independent authority under the 
Constitution. It is meet and proper that the 
letter is written by proper authority. 

SHRI VIDYA CHARAN SHUKLA: I can 
assure the hon. Member that ! it was written 
by a proper authority. ! 

Sir, as far as other arguments c£ hon. 
Members are concerned, I do not think I 
should go into all those details, except to say 
that some very useful suggestions have been 
made by hon. Member. Shri B. K. P. Sinha, 
and some other Members who spoke from this 
side. Sir, certain allegations have been made 
against the Governor" which I emphatically 
repudiate. There is no question of the 
Governor taking part in the politics. The-
Governor has been doing his duty to the best 
of his ability. I do not think there is any 
complaint about the discharge of his duties as 
far as the people of West Bengal are 
concerned. After he took over as the 
representative of the President, the adminis-
tration in West Bengal has been r'unning 
smoothly. There has not) been any complaint 
of any kind of discrimination. 

SHRI BHUPESH GUPTA: Not at all. 
SHRI VIDYA CHARAN SHUKLA: Hon. 

Members might differ, but this is the position. 
As far as the question of legality or otherwise 
of the Ghosh Ministry is concerned, there are 
court judgments, there is the Government 
statement here, and I do not want to repeat all 
those old arguments . . . (interruption by Shri 
Bhupesh Gupta). I am not yielding. I do not 
have time. 

SHRI BHUPESH GUPTA: Sir. I said there 
are cases of detention without trial. People are 
being harassed. Either I am wrong or I am 
right. I think I am right and I am speaking on 
the basis of newspaper reports.  . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Let him finish. 

SHRI BHUPESH GUPTA: What steps are 
they going to take? 

SHRI VIDYA CHARAN SHUKLA : I was 
roming to it. You are very impatient. What 
can I do? Sir. as far as the cases under the 
Preventive Detention Act are concerned, I 
would say that to-day there are less people 
under preventive detention than there used to 
be when the United Front Government was 
functioning. Now, political prisoners who 
were taken under detention .  .  . 
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SHRI NIREN GHOSH:   During the 
United Front regime, was there any political 
prisoner under  preventive detention? 

SHRI CHITTA BASU: During the 
United Front Government, was anybody 
arrested under the Preventive Detention 
Act? 

SHRI VIDYA CHARAN SHUKLA: I 
will give you the figure. I do not know what 
category they were given. I have got the 
total figure which I will give you. The total 
number of people who were detained under 
the Preventive Detention Act under the 
United Front Government was 1,416. The 
number of people who were detained under 
the Dr. Ghosh Government was only 1,008. 
The number was reduced. 

SHRI CHITTA BASU: That is because 
the United Front Government arrested 
blackmarketeers. 

SHRI VIDYA CHARAN SHUKLA: I do 
not know why these gentlemen, are 
unnecessarily jumping from their seats. I am 
only giving the figures which have been 
supplied to us by the West Bengal 
administration and they are on record. 
These are figures which are unquestionable 
because they are on the record of the 
Government. 

SHRI BHUPESH GUPTA: How many 
are under detention now? 

SHRI VIDYA CHARAN SHUKLA: 
After the President's rule came, those people 
who had to be taken into custody to 
maintain law and oi'der were all released. 
So there is not a question of any kind of 
victimisation ov any kind of political 
reprisal. There is nothing of the sort going 
on. And if there are any cases which have 
not been looked into and which nr-ed to be 
looked into, we shall definitely look into 
them and take proper action about them. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, the position is this. There are 
three categories under the Preventive 
Detention  Act. 

SHRI VIDYA CHARAN SHUKLA: I 
would not yield. The hon. Member keeps on 
repeating the old thing again and again. 

SHRI BHUPESH GUPTA: I am not 
repeating the old thing . . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Will you please take your 
seat? Let the Minister finish. 

SHRI BHUPESH GUPTA: Sir, he is giving 
certain figures. I am giving something else. 
Now, there are three categories under the 
Preventive Detention Act. Some are treated as 
political prisoners. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Let him have his say. You 
can ask for clarifications later. 

SHRI BHUPESH GUPTA: No question of 
clarification. Many are hed in detention. They 
are shown under a certain category—anti-
social elements. But they are not anti-social 
elements. They are political workers and 
workers of the trade union movement. Such 
people who are arrested are not in the category 
'C' but they are in the category 'A'. 
Government says they do not fall into the 
political category. But representatives of the 
various organisations had met the Governor 
and given some list. But yet delay is taking 
place. Why the Government of India do not 
make a general jail delivery in this connection. 
I cannot understand . . . 

SHRI VIDYA CHARAN SHUKLA: Sir, 
the Government categorises the various 
detenus who are taken into detention and it is 
up to them to detain in this category or that 
category. It is not open to anybody including 
the Central Government to scrutinise whether 
a particular person who was detained was 
detained properly in this or that category. I am 
not going into that. It is only a question of the 
total number of people who were detained and 
I have given the numbers as they are. 

Sir, useful suggestions were also made by 
Shri Khobaragade. I more or less agree with 
what he said about the Speaker's role and I 
would say that the entire House should be 
worried about—the recent trends that we see 
in the country. It might be that the Speaker's 
powers may have to be discussed here, We 
have been 



4399     Prudamatioi, b,j    [ RAJYA SABHA ]       in relation to Weel     4400 
President Bengal 

[Shri Vidya Charan Shukla] 

been told that the hon. Speaker of the Lok 
Sabha is already considering a suggestion to 
call a Speakers' conference or something. I do 
not know what the present position is. But this 
is a thing which is worrying all well-meaning 
people in the country and I hope we will be 
able to find some solution for it in future. 

Sir. I have covered all the points that have 
been raised here and I hope the House will 
approve of this Resolution that I have had the 
honour to move. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, perhaps you felt that we were 
interrupting him. I was in no mood to interrupt 
him in any manner. But one fact remains. 
Now, the hon. Minister himself said that we 
should try to get back normalcy as far as 
possible so that Ihe elections could be held in 
a better climate. Nobody will disagree with 
that proposition. But the fact remains that 
repression continues. The fact remains that a 
large number of people under one alibi or 
another are being kept as detenus, and their 
number runs into several hundreds, I am told. 
A few days ago, according to a Bengal 
newspaper, the number was 
[THE VICE-CHAIRMAN (SHRI AKBAII ALI 

KHAN) in the Chair] 
about 500. Now it may be a little less because 
some. I understand, have been released. Please 
understand, among those categories were 
members of our party who are, M.L.As. 
Surely an M.L.A. is not a goonda. Among 
them were M.L.As., legislators, Corporation 
Councillors and so on. They were also shown 
in 
()'   P.M. 
that category. Anyhow, they were not 
released. The point I am now making is that 
the Central Covernment should release all 
these persons. That is very, very essential. 
Repressive measures should be revoked and 
many cases which are pending against a large 
number of people should be withdrawn. Even 
in the old davs of Dr. B. C. Roy, when the 
situation attained normalcy, generally ;ill 
those   arrested   were   released   and 

cases were withdrawn. But) this is not being 
done now. Haggling and bargaining is going 
on on the side of the Government in regard to 
this matter. Therefore I would urge upon the 
Central Government here that it they are at all 
interested in creating ii better atmosphere and 
a better climate, then these things must be 
done immediately. 

Secondly. I think the Governor cannot be 
allowed to run the Administration like that. I 
know the constitutional position. That we will 
discuss later, but some ad hoc arrangement 
should be made in consultation with the U.F. 
leaders as to how the situation in West Bengal 
is going to be handled between now and the 
time of mid-term elections. The feelings are 
growing that the Governor is manipulating his 
office in order to improve the chances of the 
Congress Party. seme measures he is taking in 
that direction. All those thing's are there. I am 
sorry to say that Mr. Chavan did not even 
have the courtesy to be present here, not even 
once did he come to this House. 
{Interruption.) I am not casting any reflection 
on Mr. Shukla but he should have been 
present here. 

SHRI M. P. SHUKLA (Uttar Pradesh) : On 
a point of order, is he making his second 
speech. Sir? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): He is not making a second 
speech; I won't allow  that.  He is finishing. 

SHRI M. P. SHUKLA : Sir, what he says 
should  not go on record. 

(Interruptions) 
SHRI BHUPESH GUPTA: This is ,-i new 

thing. Record is not anybody's father's 
property: record is the property of the House: 
everything that we utter goes on record unless 
expunged under the rules. 

THF, VICE-CHAIRMAN (SHRI AKBAR 
ALT KHAN): Now please finish. 
SHRT BHUPESH GUPTA: Now he mav not 
reel it but we certainly feel that Mr. Chavan 
should have been nt here at least once. 

SHRI NTREN GHOSH. Sir . . . 
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THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): Mr. Ghosh, you 
have already spoken. 

SHRI NIREN GHOSH: Just a 
clarification, Sir. I want to know whether 
about 400 to 500 political persons belonging 
to various political parties are being held 
under detention at present. I would also like 
to know the figures during the United Front 
regime. I would also like to know whether 
Shri Jagdish Das and Shri Ram Chatterji, 
ex-MLAs, have ben told that they would not 
be released and they would remain in 
preventive custody. Now it is the Union 
Government that is ruling. We are not 
feeling secure that there will be free and fair 
elections. So some arrangement has got to 
be made about that and these people should   
be released forthwith. 

SHRI VIDYA CHARAN SHUKLA: Sir, 
I have already clarified most of the points 
that have been raised here by the hon. 
Members. As far as the pending cases are 
concerned, I want to say that it is our policy 
not to withdraw the cases involving vio-
lence. We do not want to withdraw any 
cases which are pending in the court of law 
and which are cases of major violence. 
(Interruptions.) As far as other cases are 
concerned which do not involve any 
violence, wo c?n look into them. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): The question 
is:  

"That this House approves the 
Proclamation issued bv the President on 
the 20th February, 1968, under article 
356 of the Constitution, in relation to the 
State of West  Bengal". 
The motion was adopted. 

THE WEST BENGAL STATE LEGIS-
LATURE (DELEGATION OF 

POWERS) BILL. 1968. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN). As the Bill is 
'nily consequential, I think . . . 

SHRI BHUPESH GUPTA (West 
Bengal): No. no. It is not consequen- 

tial.  Which provision of the Constitution says 
that? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): Sir, I move: 

"That the Bill to confer on the President 
the power of the Legislature of the State of 
West Bengal to make laws be taken into 
consideration." 

(Interruptions) 
Sir, I have to make some introductory 

remarks first. As the House knows, this Bill 
has to be passed to take powers to make laws 
in,regard to the State of West Bengal. The 
Proclamation under article 355 of the 
Constitution has just now been approved by 
this hon. House. Now under this Proclamation 
the powers of the Legislature of the State are 
exercisable by and under the authority of 
Parliament. It is now proposed that Parliament 
may authorise the President and give him the 
powers of the Legislature of the State of West 
Bengal to make laws for the State. As we did 
in the case of several other States which have 
been under the President's Rule for tho last 15 
years, like Punjab, PEPSU, Travancore-
Cochin, Kerala, prissa, Haryana, etc. we are 
going to form a Consultative Committee 
which will not only consider the legislative 
measures of the State of West Bengal but 
would also discuss the non-legislative matters, 
if and when necessary. Normally we keep the 
strength of the Consultative Committee at 45 
but in this particular case we are providing for 
a Consultative Committee which  will  consist 

' 00 members, 20 from this hon. House and 
40 from the Lok Sabha. I am sure that these 
two provisions that we are making in this Bill 
are non-controversial and. as you very rightly 
observed, this is a Bill which is consequential. 
Once the hon. House has approved the 
Proclamation of the President, the Bill follows 
as a logical corollary; there can be no doubt 
about thst, because it on\y provides some 
machinery for the interim period during which 
we could hava the opinion of the Members of 
Parlia- 


